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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 133 of 2001.

Date of order 3 This the 1lst Day of March, 2002.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

Sri utpal Sutradhar,

Carpenter, -

Weaver 's Service Centre,

Ministry of Textiles,

Agartala. .« « » Applicant

By Advocate Miss Sankari Das.
- Versus -

1. Union of. India,
represented by the Development Commissioner
for Handloom, Ministry of Textile,
Govt. of India(wlycg Bhavan),
New Delhi-11.

2. Director, Weaver's Servdéce Centre,
Ministry of Textiles,
T.I.H .T..Campus, JaWahar Nagar’
Khanapara,GuWwahati-22.

3. Deputy Director,
Weaver's Service Centre,
Gurkhabasti, Agartala-6.
4. assistant Director, N
cffice &f the Development “ommissioner
for Handlooms, Govt. of India,
Ministry of Textiles,
udyog Bhavan,
New Delhi-11. - « « » Respondents.

By sri aA.Deb ROY, SrCaGeS.Ce

CHOWDHURY J.(V.C)

The contrcversy raised in this application
relates to the regularisation of the pericd spent in
study and also legality of the order dated 28.2.2001
refixiﬁg the date of substantive date of appointment
of the applicant in the following circumstances.

The applicant was appointed as a Carpenter,

a Group C post in the pay scale of Rs.950-1500/- in the

Weaver ‘s Service Centre, Indian Institute of Handloom

contd. .2
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Technclogy, Agartala against the quota earmarked for
physically handicapped vide order dated 8.1.88 with

effect from 7.12.87. By order dated 6.6.95 eight perscns
working in the Weavers Service Centre, Indian Institutev

of Handlcom Technology under the Eastern Zone were
appointed in substantive capacity in the post with effect
from the date shown against each. The name of the applicant
appeared at serial Nc.7 to the post of Carpénter and the

date of substantive appointment was shown as 1.4.88. While

the applicant serving as such he applied for admission

to 3 years DHT course in the Indian Institute of Handlocm
Technology at Varénasi on non stipendiary basis. His
application was forwarded by the department and accordingly
office order No.J-11011/1/91.wSC/E-11 dated 26.7.91 \
was issued. granting permissioh to the applicant to take
admission on non stipendiary basis in the first year of

3 years diploma course 65 DHT during the academic year
1991-92. The applicant accordiﬁgly left for Varanasi

to the knowledge of the authority and joineé in the
Institute. The applicant by his application dated 12.8.91
wrote to the officer in charge Weavers Service Centre,
Agartala.to issue a no objection cerﬁifieate as was
insisted by the authority and also issue a formal relieving
order with effect from 9.8.91 from the Weaver's Service
Centre, Agartala. In this application he mentioned about
his application dated 9.8.91 for granting Study leave

and joining his course. The applicant completed his

course in due time and came back to Agartala where he

was also directed to impart tréining to the trainees
weavers under Hill Area Project and Project packages

scheme in addition to his normal duties until further
orders. The applicant completed his course and obtain e
diplome in Handloom Téchnology from the Indian~Instituter
of Handloom Technology, Va:anasi. In the meantime the

respondénts authority by order dated 15.7.92 ¢ RS dcwn

i
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} % his'appliCation £orvgranting study leave on ﬁhe ground

j g ‘that he did not complete 5 years of service and he had

| g also not completed the period of probation. The applicant

! is getting his salary without any ingrements and by the

@: impugned order dated 28.2.2001 the applicant’s Substantive

‘ appointment as a Carpenter was refixed from 7.6.90 by

- cancelling the order dated 65.6.55 wherein the date of

substantive appointment of the applicant was shown as

! “ 1.4.88. In this application the applicant\hagéscughtdf@nea
direction on the

/authority for regularising the period spent in study

(- and release his arpear which was not paid during the

study periocd and also prayed for quashing the order No.

WSC/GAU/AGT/15(1)/2001/947 dated 28.2.2001.

- 2. The respondents submitted its written statement and

contested the claim. aAccording tc the vyespondents the

applicant was appointed as Carpenter, a Group C post of

Weaver 's Service Centre in a temporary capacity against

| g physically handicapped quota. It was also admitted that

by order dated 6.6.95 the applicant was made regular but

| } the éame srder was issued through oversigkt and when the

E i matter came to the notice of the authority the same was
ﬁ | corrected by another order dated 2.3.2001 in the form

.@ £ of corrigendum. It was alsc stated that the applicant

v | was allowed to take admission into‘the dipléma course

} at his own risk and interest and DHT course has no’

T relation with the nature of duty of the applicant in any

way. No study leave was granted to the applicant by the

% .1 competent authority vide crder dated 15/16.7.92 and as

‘] per leave rules thé applicant was not entitled to such

i leave ashe did not compdete 5 years of regular service.

applied for relieving order and no cbjection certificate

but no such order/certificate was issued in favour of

o ' contd. .4




the applicant. In the written statement the respondents
mentioned that 18 days leave was granted to the applicant
with effect from 12.8.91 to 29.8.91 and again 42 days
leave without pay was also granﬁed to the applicant from
30.8.91 to 10.10.91. Aftervavaiiing 60 days leave worked
in the office from 11.10.91 to 8.11.91 and then left for
Varanasi on.10.11.91. Thereafter he again jcined oﬁ duty
on 5.5.92 after availing 178 days EOL‘(without pay) with
effect from 9.11.91 to 4.5.92. The applicant worked in
the office ﬁrbm 5.5.92 to 21.7.92. The applicant again
left for Varanasi and rejoined the office in 1994. During
the period for which the applicant %orked and the period
for which E.L was granted he was paid salaries. For the
period between 21.7.92 to 1994 no leave was granted to

the applicant and frcom 5.5.92 to 5.5.94 no increment was

. also granted to hime.

3. I have héard Miss Sankari Das, learned counsel fcr
the applicant at length and also Mr A.Deb Roy, learned '
Sr.C.G.$.C for the respondents. Miss Das,learned counsel
for the applicant submitted that the respondents acted

in a most illegal fashion overlcoking the relevant
considerations .Mtss Das submitted that the for uﬁdergcing
the diploma cour se in Handioom technology the applicant
applied through proper channel. His application was
forwarded and in due course the applicant was recommended
for granting admission on a non stipendiary basis as per
the order cf the réSpondents and also issued in the
public interest. There is no justification for not giving
him the study leave as admissible. Mr Deb Roy, learned
Sr.C.G.5.C on the other hand submitted that the respon-
dents rightly rejected the study leave of the applicant

as he did not complete the 5 years regular service

contd . .5
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band the period of probation and referred tc the rules

reiating to the conditions for grant of study leave.
Chapter VI of the Central Civil Services (Leave) Rules
1972 provides conditions for grant of studf leave . Rule

52 of the said rules pertains to application for study
leave. Rule 53 relates to sanétion of study leave.
Admittedly the épplicatién of the applicant ﬁas processed
and thereafter the ccmpetent authority including the
respondents, the Government of India, Ministry of Textiles
.cecmmmended the applicant for taking admission con nocn
stipendiary basis. Naturally when order was issued the
applicant joined the course with the knowledge of the
respondents . Under sub-rule 5 of Rule 50(i) study leave
may be granied tc the Government servant who has satisfac-
torily compieted thé period of probation and has rendered
not less than fiwe yars regular service inéluding the
pricd of probation urder the Government. The applicant

was appcinted earlier in a substantive capacity vide

order 6f6.95 and he was assigned with higher responsibility.
Legal policiés are laid down in the rules. In the circum-
stances the respondents instead of taking a sententicus view
cught to have lpoked into'the substance of the rule and
necessarily grant him the study leave. Mr Deb Roy, iearned
Sr.C.G.S.C submitted that study leave has alsc a prescribed
limit which crdinarily be for 12 months at a time and when
it is a fit case for extending theobenefit. The applicant
by ncw has already comple ted the course and there was not
justification for not regularising the pericd of absence.
The respondents are accordingly directed to regularise his
leave period by granting him study leave as admissible,

or in aid of the provision of the leave rules. The

applicant cannot be denied with increments and the

contd. .6
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due salary ohly on the grcund mentioned. The higher

education itself is an asset tc the department and the
department can use and take benefit from his skill and
eduéationai qualification. I alsc do not find any
justification for changing the date of substantive
appointment of the applicant from 1.4.88 tb 7.6.90.

The substanﬁive appointment was fixed on 1.4.88 and no
reason assigned as tc how it Was again changed without
taking the applicant into confidence. In the circumstances
the impugned communication dated 28.2.2001 refixing the
date of substantive appointment cf the applicant as
7.+6.90 in place of 1.4.88 is set aside and quashed. The
respondents are directed to regularise the period of .

absence during his training with all benefits‘of pay

and allowances.

- The application is allowed to the extent indicated.

There}shall, however, ke no corder as to costs.

k/\/'\/

( D.N.CHOWDHURY )
VICE CHAIRMAN



To,

The Registrar,

Central Administrative Tribunal
Gauhati Bengh.

Assam.

-VERSUS-

Union ofIndia and others

............

i Sir,

Tribunal.
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_ Sub: Apphcatmn in Form No.1 of the Central Administrative Tribunal
| (Procedure) Rules, 1987,

Shri Utpal Sutradhar. ..., [ & 3 ..... Applicant.

Restpondents

An application in form No.1 of Central Administrative Tribunal (Procedure)

Rules, 1987, is sent herewith by registered post for presentation before the Hon’ble

i The applicant is not getting salary since September last and the matter is‘being
| very urgent the application may kindly be placed before the Bench with due intimation
to the applicant asto the date of admission and hearing.

It is relevent to mention here that my advocate on record shall remain out of

station till 5-4-2001 and date of admission and hearing may kindly be fixed thereafter.

Yours faithfully

Uhf)o.l Subradhare.

(UTPAL SUTRADHAR)
West Pratapgarh,post office
Arundhutinagar, West

- Tripura,Agartala-799003,

Tripura.
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< g Tijtle of the Case :-

,.‘ INDEX
Description of documents relied upon Page No.
Application 1-8
Xerox copy of Appointment order - . Annexure-Af 9

Xerox copy of Orthopaedically
Handicapped Certificate issued-

by the Special Medical Board - Annexure=A2 10
Xerox copy of appointment in

substantive capacity w.e.f. i
01/04/88 - Annexure-A3 il

Xerox copy of Office memorandum
regarding Grant of admission in

LLH.T. - Annexure-Ad 12
Xerox copy of a letter dt.09/08/91 in L
| response to the letter dt.27/07/91 - Annexure-AS 13
I 7. - Xerox copy of a prayer for a No
: Objection Certificate from the
Agartala Office by the applicant - Annexure-A6 14

l 18, Xerox copy of a letter dt.31/10/91
by the applicant reference to the
- letter No.WSC/GAU/AGT/15(1)

; i }/91/11188 dt.23/10/91 - Annexure-A7 15
| 19, | Letter dated 31.1091
| in response to annexure 7. - Annexure-A8 16
110. | Xerox copy of joining report dt.
| 05.05.92. - Annexure-A9 18
5‘ 1 1. Xerox copy of prayer for granting

|f of G.P.F. advance dt.05/06/92 - Annexure-A10 19

, 12. | Xerox copy of sanction order(G.P.F.)
No.WSC/AGT/P-61/92/1575
dt.03/08/92 - Annexure-A11 20

13. Xerox copy of a letter No.J-11011/5/88
|3 [E.MDCH dt. 15/07/92 regarding the

non-granting of study leave - Annexure-A12 21
Ii 14. Xerox copy of a certificate of Diploma
| in Handloom Technology issued by IIHT - Annexure-A13 22

15 | Xerox copy of office order No. WSC/AGT .
i 1 /Esdtts.-1(22)/95/248 dt.08/02/95 - Annexure-A13(1) 23
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| | Page No.
| SkNos. Description of documents relied upon
y i
H 6. Xerox copy of representation to the Deve-
! lopment Commissioner for Handloom
i dt.02/08/96 - Annexure-A14 24
!
17. Xerox copy of a representation
;. dt.16/05/99 - Annexure-A15 26
11 8. Xerox copy of a memorandum No.
i WSC/AGT /Acctts-3(1)/2000/389
! dt.07/03/2000 - Annexure-A16 28
1
| 119, | Xerox copy of a letter dt.13/03/2000
‘ ’ reference to memorandum No.WSC/
.ﬂ AGT /Acctts-3(1)/2000/389
§ dt.07/03/2000 - Annexure-A17 29
|
l 20. Xerox copy of a memorandum No.WSC/
_ AGT./P-61/200011741 dt.29/11/2000 -  Annexure-A18 30
21 : Xerox copy of a letter dt.01/12/2000
;E reference to memorandum No.WSC/
]! AGT /P-61/2000/1741 dt.29/11/2000 -  Annexure-A19 31
122 Xerox copy of a memorandum No.WSC/
i‘ AGT./15(1)/99/62 dt.03/01/2001 - Annexure-A20 3 32
" 23. Xerox copy of a memorandum No.WSC/
GAU/Agt-15(1)/2001/566 dt.07/02/2001 - Annexure-A21 33
!
!’ 24, Xerox copy of a letter dt.21/02/2001
| reference to memorandum No.WSC/
| GAU/Agt-15(1)/2001/566 dt.08/02/2001 - Annexure-A22 34
" 125, Xerox copy of a reminder dt.27/02/2001-  Annexure-A23 35
)
126 Xerox copy of a Invitation card of
;1 marriage - Annexure-A24 36
! 27. Xerox copy of corrigendum No. No.WSC/
’ GAU/AGT-15(1)/2001/947 dt.02/03/2001 - Annexure-A25 37
i 28. Vkalatnama
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Signature of the applicant
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUAHATI BENCH

! Sri Utpal Sutradhar

‘ S/0 Lt. Dinabandhu Sutradhar

3; Of West Pratapgarh,P.S West Agartala

| P.O.Arundhutinagar,Agartala

; West Tripura;now working as Carpenter under the Deputy
! Director;Weaver's Service Center, Ministry of Textiles,

lndranagar Agartala - ¢

...................... Applicant
Vs.

1. Union of India :
Represented by the Development Commissioner for Handloom;
Ministry of Textile,Govt.of India(Udyog Bhavan);
New Delhi-1100011.

- 2. Director, Ministry of Téxtiles, Weaver's Service Center,l.L.H.T. Campus,
Jawahar Nagar,Khanapara,Guwahati-22

3. Deputy Director, Weaver's Service Center,
| : Gurkhabasti, Agartala-799006.

.

4. Assistant Director, Office of the Development Commissioner for
Hand looms; Govt. of India, Ministry of Textiles. -
Udyog Bhavan, New Dethi ~ 110011.

...................... Respondents

) DETAILS OF APPLICATION

Jﬂjrisdiction of the Tribunal :

|
I

R

he applicant is serving as a Carpenter at Weaver's Service Center, Indranagar, Agartala, under
t""ne Ministry of Textiles & as such Hon'ble Tribunal has jurisdiction to entertain the case.

Limitation

T?e applicant further declares that the application is with in the limitation petiod prescribed in

S{fr!ection 21 of the Administrative Tribunals Act, 1985.

263200}

%
Ei
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Acdas

C. | Facts of the Case :

Ukioa} S\?Lk:‘rcao\ho\rt-
ey
s

Dama

The applicant most humbly and respectfully begs to SHEWETH as under :-

B |
§ 1) That the applicant was appointed Carpenter, a Group-C post in a temporary capacity
% against physically handicapped quota in the pay scale of Rs.950-20-1150-EB-25-1500 w.e.f.
T 07.12.87(F.N.) at Weaver's Service Centre(WSC), Indranagar,Agartala, under the Ministry
|
|
|

of Textiles,Govt. of India vide appointment order No.WSC/GAU/Admn-1(23)/87/124
dt.8/1/88. )

| The copies of the appointment order and physically handicapped
ce rtificate are annexed herewith and are marked as Annexure-A1 & A2.

1

{

|

‘ \
P
i

|

The applicant was appointed in a substantive capacity in thé same
poi‘st rlw.e.f. 01/04/88 i.e. within 4(four) months his service was made regular vide order

Nc).WéC/GAU/DMNM (27)/Part-111/94/1252 dt.06.06.95 under sl.no.7.

I
i
i
‘.

. . The copy of the said order is annexed herewith and marked as
Aninex_;re—A&

————

\
[
;

2) That the applicant in 1991 applied for admission in 3(three) year Diploma in Hand Loom
| Technology course(DFIT),a technical education after passing of whiéh further education in
‘ ’ this domain is only available in Manchester(the UK) and unquestionably this course is
| directly and close_ly connected with the sphere of his duty. And for this DHT course the
- applicant through proper channel applied to the Indian Institute of Hand Loom
? : Technology(IIHT),Varanasi, a pioneer one not only in India but also in Asia.

|

Subsequently he was recommended by his department for public
| interest and was granted admission on Non-Stipendiary basis in the 3(three) year DHT course

i by the Deputy Development »Commissioner for Handlooms vide office Memorandum No.J- |
11011/1/91-DCM/E-1I dt.26/07/91.

The copy of the said office memorandum is annexed herewith
| and marked as Annexure-Ad.

L
| 3) That in response to the letter dt.27/07/91(Annexure-Ad) of the Deputy Development

Commissioner the applicant applied for Study leave to the Deputy Director
i WSC, Indranagar,Agartala for prosecuting studies.




The copy of the letter is annexed hereW|th and marked as

Annexure-A5.

4) That the applicant éot himself admitted in I..H.T.,Varanasi, on 12/08/91 and was continuing
hisA studies their 1LH.T. required a ‘No Objection” Certificate’ from his department for
regularisation of his admission and also réquired thg issuance of formal release orders
w.ef. 09.08.91(AN) from Weaver's Service Centre, Agartala. Accordingly, the applicant
applied for, to the officer-in-charge, WSC, Agartala.

The copy of the aforesaid prayer is annexed herewith and

marked as Annexure-AB.

) In tDe meantime being forced by financial constraints and also as the institution as weII as
/the mess was suddenly closed for an indefinite period the applicant coming back to Agartala

| /" joined his parent office. Then he was asked by the Director, Department of Textiles vide

~letter No.WSC/GAU/AGT/15(1)/91/4188 DT.23/10/91 to explain under what circumstances
the applicant left Varanasi without ghe permission of the Director,L.1H.T.,Varanasi.

| The copy of the aforesaid letter is annexed hérewith and
marked as Annexure-A7.

In response to the aforesaid letter the applicant elucidated the

~ entire situation which forced him to come back and join the parent office vide letter
- dt.31.10.91(Annexure-A8).

Again on 55.92 because of the closure of the institution

following the completion of annual examination he came back and joined at his parent office.

The copy of the joining report dt.5.5.92 is annexed herewith
and marked as Annexure-A9.

| 6) Being a poor salaried employee for prosecuting the 3(three)-year D.H.T. course he first

applied for G.P.F. advance on 7.8.91 but unfortunately it was not favoured with. Again on

5.6.92 he applied for G.P.F. advance amounting to Rs.4200/- (Rupees four thousand two
hundred only).

Fortunately on- 3.8.92 a temp. G.P.F. advance of Rs.4400/-

© was granted.
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It was particularly stated in the sanction order
No.WSC/AGT./P-61/92/1575 dt.3.8.92 that “to enable to defray expenses in connection with the

higher education for 3(three) year diploma course” - this advance was granted.

The copy of the prayer by the applicant for the sanction of the
G.P.F. advance and the aforesaid sanction order are enclosed herewith and marked as
Annexure-A10 &A11. |

7) That surprisingly on 15/07/92 the applicant was informed of the non-sanctioning of study
leave on the ground that he did not complete 5(five) years service and also did not
satisfactorily complete the period of provision.

The copy of the letter dt.15/07/92 by Assistant Director is
annexed herewith and marked as Annexure-A12.

8) Thatinstead of non-sanctioning of study leave the applicant was prosecuting 3(three) years
DHT course because when he was informed of non-sanctioning of study leave instead of
the recommendation of his own department, one year already lapsed by.

In 1994 he completed his course successfully. And o'h return he

{ reported the same in detail to his department.

The copy of the D.H.T. certificate issued by the ILH.T. is

| { annexed herewith and marked as Annexure-A13, ,

| 9) That following the successful completion of D.H.T. course launched by LLH.T. by the

applicant, the Deputy Director asked the applicant to impart training to the trainees weaver's
under the Hill Area Project & Project Packages Scheme in addition to the normal duﬁes of
applicant to which the D.H.T. degree which the applicant has successfully completed is a
prerequisite for worthy of being considered for imparting training to the trainee weavers as
aforesaid. And accordingly the applicant has been performing the aforesaid duty in addition
to his normal duty till today.

The copy of the office order No.WSC/AGT./Esstts. -

‘: 1(12)/95/248 dt.8/2/95 is annexed herewith and marked as Annexure-A13(i).

1 10) That instead of making several representations regarding the sanction of study leave the

apathy.and inertia of the authority towards the applicant remains the same. Moreover, his
four increments from the year 1991 to 1995 were stopped which seems penal in disguise.
As a result of which his current salary is fallen short and is not at par with the other
employees entered the same post at the same time.



o

The copies of the representations dt.02/08/96 and 16/05/99

are annexed herewith and marked as Annexure-A14 & A15.

11) That when the applicant found that all his efforts were futile he to protest silently stopped
taking salary for the month of Feb.2000. But when a memorandum  dt.07/03/2000
No.WSC/AGT /Acctts.-3(1)/2000/389 dt.07/03/2000 was issued in the name of the applicant
he received the salary for the month of Feb.2000.

The copy of the aforesaid memorandum and the copy of the
letter dt.13/0/2000 in response to the aforesaid memorandum are annexed herewith and marked
as Annexure-A16 & A17. |

12) That still department did not take any step to mitigate the applicant's grievances. Again to
protest silently he stopped taking salary for the months of Sept.2000 & Oct.2000 and for that
again another  memorandum  was  issued  No.WSC/AGT./P-61/2000/1741
dt.29/11/2000(Annexure-A18) in addition to that one illegal opinion was passed, that ‘it
seems to be he has source of income other than salary”.

Perhaps to camouflage the authority’s own fauit and failure

to sanction the applicant's increments in proper manner they passed such illegal comment. In
| response to the said memorandum the applicant wrote one letter dt.01/12/2000 addressed to
| the Deputy Director, WSC(Annexure-A19).

| 13) That on 03/01/2001 another memorandum No.WSC/GAU/AGT-15(1)/99/62 (Annexure-A20)

was issued regarding the non-acceptance of salary for the month of Sept. & Oct.2000.
On receipt of the said memorandum and due to acute

' financial stringency the applicant informed the deptt. that he is willing to receive the salary. But
unfortunately he was not given his salary yet, for which he already rendered services.

Again on 07/02/2001 he got another memorandum

| No.WSC/GAU/Agt-15(1)/12001/566 dt.07/02/2001(Annexure-A21) regarding the same matter.
, ; Again he vide letter dt.21/02/2001(Annexure-A22) informed the authonty that he is agreeable to
| receive the salary from September last. ' -

Itis very unfortunate for a poor salaried employee like the

1 applicant who is running his family being half fed and clad is not getting salary as yet for which

| he has been rendering services.

14) That in the mean time the marriage of one of the applicant's younger sisters who is. fully
' dependent on him, was fixed on 16/02/2001. So on 11/01/2001 he applied for G.P.F.

advance. But unfortunately from the other end no response came. So he was bound to defer

~
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the date of the marriage and it is fixed in the month of March 2001. Again on 27/02/2001 he
gave one reminder regarding the same. Still no response came.

I The copy of the reminder dt.27/02/2001 and an invitation card
of the marriage card are enclosed herewith and are marked as Annexure-A23 & A24.

15) That the respondents remain always indifferent to the applicant and acting in a non-

challant way is evident from the fact that the respondents have once declared the applicant
| L to be in employment in substantive capacity wef 01/04/88 by a letter
‘» \ 5 dt.06/06/95(Annexure-A3) and subsequently made departure by declaring the applicant to
‘ . be in employment in substantive capacity w.e.f.07/06/90 by a letter dt.02/03/2001(Annexure-
| A25). All such acts of the respondents unequivocally speak that the respondent has been
“: acting at their caprices and whims. In this away the respondents are acting in contradiction
and utter violation of the law of approbation and reprobation.

| D. ﬁg nds for relief with legal provision :-

Lo
; [
:Hi From the facts narrated herein above, it is obvious that gross injustice has been done
to the apphcant for no fault of himself regarding non-sanctioning of study leave, non- sanctlonmg of GP.F.
advanc\;e at the time of genume urgency and stoppage of giving salary. Natural justice demands that the

| StUFY 'elave be regularised soon and the G.P.F. advance be sanctioned urgently and his monthly salary be
| dis 3umFd expeditiously.
| }

% L ﬂ Itis admitted that the applicant was appointed in a substantive capacity in the post of
| Calgiperj;‘ er w.ef. 1.4.88 by an order of respondent no.2 ; No.WSC/GAU /DMN/1 (27)/Part-111/94/1252 dt.
’ 06/96/9qf5 (Annexure-A3), thereafter respondent no.2 without any reason issued a corrigendum
L No. \NSL/GAU/AGTM 5(1)/2001/947 dt.02/03/2001 in Annexure A25 modifying the Annexure-A3 showing

] the l>ubstant|ve appointment of the applicant w.e.f. 07/06/90.
i

| B | -
i ‘ i When the respondent no.2 appointed the applicant in substantive capacity by

Ann‘exure A3 w.ef. 01/04/88 thereafter respondent no.2 has no right or authority to modify the earlier
order in ‘Annexure-A3 by issuing corrigendum in Annexure-A25 after the lapse of 6(six) years reducing the
L Iengith q}f regular service without assigning any reason and without giving the applicant an opportunity of

\ bein'g hveard. And as such Annexure-A25 is unconstitutional, violative of the principle of equality

| guar‘amt%ed by Art.14 of the constitution, violative of the principle of natural justice and as such Annexure-

} A25'is vgi)id ab initio and liable to be quashed.

| E. Lbiéils of the remedies exhausted :-
| -
; | \i

The applicant declares that he has availed of allthe remedies available to him. He

i submltteg several representations regarding his all gnevances from time to time including reminders other
q‘% '
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thj?n persistent oral submissions to the authority concerned. Such prayers, representations, reminders efc.
|

a;\e annexed herewith and marked as annexures-A14,A15,A17,A19. And the outcome is hopelessly

negative.

F‘ Matters not previously filed or pending with any other court :-

|
5 The applicant further declares that he had not previously filed any application, Writ
pétition or suit regarding the matter in respect of which this application has been made, before any court
or any other authority or any other Bench of the Tribunal nor any such application, Writ petition or suit is

pending before any of them.

G] Relief sought :-

1 In view of the facts mentioned above the applicant prays for the following reliefs -
1‘.

) To pass order regularising the period spent for study and to release the
arrears pay which has not been paid as yet with all other consequential
@«\/»QQ \ O | benefits. . |
; )| / To pass order asking the respondent to allow him to draw the monthly salary
' as usual with back wages w.e.f September 2000. L/

i) To pass order asking the respondent to release the G.P.F. amount claimed
by him for the purpose of marriage ceremony of his sister vide his
| application dated 27/02/2001.

! iv) To pass order quashing corrigendum No.WSC/GAU/AGT/15(1)/ 2001/947

dt.28/02/2001 and declared it void ab initio:‘C’,ﬁwr 'Z/§ fD } ?‘)

AND

To pass any such further or other order as the Hon'ble tribunal may deem fit
and proper for the ends of justice.

-H., Interim order :-

_The respondent may‘ be asked to release the monthly salary of the applicant as
usmf:al with baek arrears of salary from September 2000 which he had been drawing before the said
i -
month.

| | AND

AKdvoeado
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| Also the respondent may be asked to release his G.P.F. amount as claimed by
the applicant vide the pefition dt.27/02/2001.

l. | List of enclosures :-

i) Annexures A1 to A25.

1‘ i) Bank Draft No.MOT/H 653165 000028000 dt.15/03/2001
i) Vokalatnama

i | iv) Self addressed envelop-1A(one).

1 v) File sized envelopes with addresses of thé respondents no.1to 5

\1 -5(five) nos.
|
\f; VERIFICATION
]
l, "]_Sri ’U,b'oa! Seulicadhare Slo L. Linabanolhu Suliradhar
aged about ___ 36 years working as Carpenter in the office of Weaver's Service Centre,

Ind‘rganagar, Agartala resident of West Pratapgarh, P.S. West Agartala,P.0.Arundhutinagar, Agartala,

We%t Tripura do here by verify that the contents of paras 1 to 15 are true to my personal knowledge and
thati| have not suppressed any material fact.

.

b
i
[

’,

| “ u/téal Sukbradha
Date: 2¢-03- 900 | -
» !
Place: A Jartala | ' Signature of the applicant
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/E.I/DCH dt. 15/07/92 regarding the
non-granting of study leave Annexure-A12 21
14. Xerox copy of a certificate of Diploma
: in Handloom Technology issued by IIHT - Annexure-A13 22
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' [Esdtts.-1(22)/95/248 dt.08/02/95 Annexure-A13(l) 23

s a\/‘

S




Page No.
SI.Nos. Description of documents relied upon
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17. Xerox copy of a representation

dt.16/05/99 Annexure-A15 26
18. Xerox copy of a memorandum No.

WSC/AGT /Acctts-3(1)/2000/389 '

dt.07/03/2000 Annexure-A16 .28
19. Xerox copy of a letter dt.13/03/2000

reference to memorandum No.WSC/

AGT /Acctts-3(1)/2000/389

dt.07/03/2000 Annexure-A17 29
20. Xerox copy of a memorandum No.WSC/

AGT /P-61/2000/1741 dt.29/11/2000 Annexure-A18 30
21, Xerox copy of a letter dt.01/12/2000

reference to memorandum No.WSC/ r

AGT./P-61/2000/1741 dt.29/11/2000 Annexure-A19 3
22. Xerox copy of a memorandum No.WSC/

AGT./115(1)/99/62 dt.03/01/2001 Annexure-A20 . 32
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GAU/Agt-15(1)12001/566 dt.07/02/2001 - Annexure-A21 33
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GAU/AGT-15(1)/2001/947 dt.02/03/2001~  Annexure-A25 37
28. Vkalatnama

(,Ltpaﬁ Subiradhaic:

For use in Tribunal's Office

Signature of the applicant

or

[ Date of filing

Date of receipt by post
| Registration No.

Si;;nature of the Registrar
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! INTHE CENTRAL ADMINISTRATIVE TRIBUNAL
GUAHATI BENCH

Somkasa Des .

i Sri Utpal Sutradhar

if? S/0 Lt. Dinabandhu Sutradhar

Of West Pratapgarh,P.S.West Agartala
P.0.Arundhutinagar Agartala
West Tripura;now working as Carpenter under the Deputy
Director;Weaver's Service Center, Ministry of Textiles,
Indranagar,Agartala

...................... Applicant
Vs,

1. Union of India : '
‘Represented by the Development Commissioner for Handloom;
Ministry of Textile,Govt.of India(Udyog Bhavan)
New Delhi-1100011.

1

2. Director, Ministry of Textiles, Weaver's Service Genter,1.LH.T. Campus,
Jawahar Nagar,Khanapara,Guwahati-22

3. Deputy-Director, Weaver's Service Center,
Gurkhabasti, Agartala-799006.

4." Assistant Director, Office of the Development Commissioner for
Hand iooms; Gowt. of India, Ministry of Textiles. ‘
Udyog Bhavan, New Delhi - 11001 1.

...................... Respondents

DETAILS OF APPLICATION

A. Jurisdiction of the Tribunal -

The applicant is serving as a Carpenter at Weaver’s Service Center; Indranagar, Agartala, under
the Ministry of Textiles & as such Hon'ble Tribunal has jurisdiction to‘entertaih the case.

Limitation :

"!‘f . The applicant further declares that the application is with in the limitation period prescribed in
' Section 21 of the Administrative Tribunals Act, 1985,

263 20!
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C.  Facts of the Case

s Wheat Sukdacadhare:

The applicant most humbly and respectfully begs to SHEWETH as under -

1) That the applicant was appointed Carpenter, a Group-C post in a temporary capacity
against physically handicapped quota in the pay scale of Rs.950-20-1150-EB-25- 1500 wef,
07.12.87(F.N.) at Weaver's Service Centre(WSC), Indranagar,Agartala, under the Ministry

of Textiles,Govt. .of India vide appointment order No.WSC/GAU/Admn-1(23)/87/124
dt.8/1/88.

The copies of the appointment order and physically handicapped

certificate are annexed herewith and are marked as Annexure-A1 & A2.

The applicant was appointed in a substantive capacnty in the same
post w.ef 01/04/38 ie. within 4(four) months his service was made reqular vide order
No.WSC/GAU/DMN/1(27)/Part-111/94/1252 dt.06.06.95 under sl.no.7.

The copy of the said order is annexed herewith and.marked as
Annexure-A3.

2) That the applicant in 1991 applied for admission in 3(three) year Diploma in Hand Loom
Technology course{DHT),a technical education after pass‘ing of which further educaiion in
this domain is only available in Manchester(the UK) and unquestionably this course is

| directly and closely connected with the sphere cf his duty. And for this DHT course the
applicant through proper channel applied to the Indian Insfitute of Hand Loom
~ Technology(IIHT),Varanasi, a pioneer one not only in India but also in Asia.

Subsequently he was recommended by his department for public
interest and was granted admission on Non- -Stipendiary basis in the (three) year DHT course

by the Deputy Development Commissioner for Handlooms vide office Memorandum No.J-
11011/1/91-DCM/E-I| dt.26/07/91.

The copy of the said office memorandum is annexed herewith
and marked as Annexure-A4. '

3) That in response to the letter dt.27/07/91(Annexure-Ad) of the Deputy Development

Commissioner the applicant applied for Study leave to the Deputy Director
WSC,Indranagar,Agartala for prosecuting studies.

A3 200)
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The copy of the letter is annexed herewith and. marked as
Annexure-AS.

4) That the applicant got himself admitted in 1..H.T.,Varanasi on 12/08/91 and was contlnumg
his studies their |IH.T. required a ‘No Objectuon Certificate’ from his department for

p—— ——

regularisation of his admission and also required the issuance of formal release orders
w.ef. 09.08.91(AN) from Weaver's Service Centre, Agartala. Accordingly, the applicant
applied for, to the officer-in-charge, WSC, Agartala.

The copy of the aforesaid prayer is annexed herewith and
marked as Annexure-A.

Ad~ocakk
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5) In the meantime being forced by financial constraints and also as the institution as well as

the mess was suddenly closed for an indefinite period the appiicant coming back to Agertala
joined his parent office Then he was asked by the Director, Depariment of Textiles vide

letter No.WSC/GAU/AGT/15(1)/91/4188 DT.23/10/91 to explain under”whatfcircumstances |

the applicant left Varanasi without the permission of the Director,l.i.S.T.,Veranasi.

The copy of the aforesaid letter is annexed ﬁerewith and
marked as Annexure-A7.

In response4e the aforesaid letter the applicant elucidated the

\
entire situation which forced him to come back and join the parent office vide letter
dt.31.10.91(Annexure-A8): ’

Again on 5592 because of the closure of the institution
following the completion of annual examination he came back and joined at his pareht office.

and marked as Annexure-A9.

6) Being a poor s2laried employee for prosecuting. the 3(three)-year DH.T. course he first
applied for G.P.F. advance on 7.8.91 but unfortunately it was not favoured with. Again on

"5.6.92 he applied for G.P.F. advance amounting to Rs.4200/- (Rupees four thousand two
hundred only).

Fortunately on 3.8.92 a temp. G.PF. advance of Rs.4400/-
was granted.

The copy of tl}ie joining report dt5.5.92 is annexed herewith
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It was particularly staled in the sanction order
No.WSC/AGT /P-61/82/1575 dt.3.8.92 that “to enable to defray expenses in connection with the
higher education for 3(three) year diploma course” - this advance was granted.

The copy of the prayer by the applicant for the sanction of the

G.P.F. advance and the aforesaid sanction order are enclosed herewith and marked as

Annexure-A10 &A11.

7) That surprisingly on 15/07/92 the applicant was informed of the non-sanctioning of study
leave on the ground that he did not complete 5(five) years service and also did not

satisfactorily complete the period of provision.”

The copy of the letter dt.15/07/92 by Assistant Director is
annexed herewith and marked as Annexure-A12.

8) Thatinstead of non-sanctioning of study leave the applicant was prosecuting 3(three) years
DHT course because when he was informed of non-sanctioning of study leave instead of
the recommendation of his own department, one year already lapsed by.

In 1994 he completed his course successfully And on return he

reported the same in detail to his department
The copy of the DH.T. cerlificate issued by the LLH.T. is
annexed herewith and marked as Annexure-A13

9) That following the successful completion of D.H.T. course launched by |LH.T. by the
applicant, the Deputy Director asked the applicant to impart training to the trainees weaver's
under the Hill Area Project & Project Packages Scheme in addition to the normal duties of
applrcant to which the D.H.T. degree which the applrcant has successfully completed is a
prerequisite for worthy of being considered for imparting training to the trainee weavers as
aforesaid. And accordingly the applicant has been performmg the aforesaid duty in addition
to his normal duty till today. '

The copy of the office order No.WSC/AGT. /Esstts
1 12)/95/248 dt.8/2/95 is annexed herewith and marked as Annexure- A13(|)

10) That instead of making several representations regarding the sanction of study Ieave the
apathy and inertia of the authority towards the applicant remains the same. Moreover his

four increments from the year 1991 to 1995 were stopped which seems penal in drsgurse _

As a result of which his current salary is fallen short and is not at par with the other
employees entered the same post at the same time.

/
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The copies of the representations dt.02/08/96 and 16/05/99

are annexed herewith and marked as Annexure-A14 & A15.

11) That when the applicant found that all his efforts were futil_g_he~ to protest si!er]t-ly stopped
taking salary fwoo But when a memorandum ¢t.07/03/2000
No.WSC/AGT./Acctts.-3(1)/2000/389 dt.07/03/2000 was issued in the name of the apphcant
he received the salary for the month of Feb.2000.

The copy of the aforesaid memorandum and the copy of the
letter dt.13/0/2000 in response to the aforesaid memorandum are annexed herewith and marked
as Annexure-A16 & A17.

12) That still department did not take any step to mitigate the applicant’s grievances. Again to

protest silently he stopped taking salary for the months of Sept.2006 & Oct.2000 and for that
again  another  memorandum i was  issued  No.WSC/AGT./P-61/2000/1741
dt.29/11/2000(Annexure-A18) in addition to that one illegal opinion was passed, that “it
seems to be he has source of income other than salary”.

Perhaps to camouflage the al.jthority‘s own fault and failure
to sanction the applicant's increments in proper manner they passed such illegal comment. In
response to the said memorandum the applicant wrote one letter dt.01/12/2000 addresséd to
the Depqtz Director, WSC(Ainexure-A19).

13) That on 03/01/2001 another memorandum No. WSC/GAU/AGT-15(1)/99/62 (Annexure-A20)
was issued regarding the non-acéeptance of salary for the month of Sept. & Oct.2000.

On receipt of the said memorandum and due to acute
financiat stringency the applicant informed the deptt. that he is willing to receive the salary. But
unfortunately he was not given his salary yet, for which he already rendered services. .

‘ Again on 07/02/2001 he got another memorandum
No.WSCIGAU/Agt -15(1)/2001/566 dt.07/02/2001(Annexure-A21 ) regarding the same. matter.
Again he vide letter dt.21/02/2001(Annexure-A22) informed the authority that he is agreeable to
receive the salary from September last.

Itis very unfortunate for a poor salaried employee like the
applicant who is running his family being half fed and clad is not getting salary as yet for which
he has been rendering services. '

14) That in the mean time the marriage Qf one of the applicant's younger sisters who is fully
dependent on him, was fixed on 16/02/2001. So on 11/01/2001 he applied for G.P.F.
advance. But unfortunately from the other end no response came. So he was bound to defer

26-3-200]
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the date of the marriage and it is fixed in the month of March 2001. Again on 27/02/20
gave one reminder regarding the same. Still no response came.

O
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The copy of the reminder dt.27/02/2001 and an invitation card

of the marriage card are enclosed herewith and are marked as Annexure-A23 & A24.

15) That the respondents remain always indifferent to the applicant and acting in a non-
challant way is evident from the fact that the respondents have once declared the applicant
to be in employment in substantive capacity wef 01/04/88 by a letter
dt.06/06/95(Annexure-Aé) and subsequently made departure by declaring the applicant to
be in employment in substantive capacity w.e.f£.07/06/90 by a letter dt.02/03/2001(Annexure-
A25)e. All such acts of the respondents unequivocally speak that the respondent has been |

acting at their caprices and whims. In this away the respondents are acting in contradiction
and utter violation of the law of approbation and reprobation.

t . H

~TXTE

-—

; D.‘ Grounds for relief with legal provision :-
f N

“From the facts narrated herein above, it is obvious that gross injustice has been done

.. fo the applicant for no fault of himself régarding non-sanctioning of study leave, non-sanctioning of G.P.F

» advance at the time of genuine urgency and stoppage of giving salary. Natural justice demands that the

' study leave be regularised soon and the G.P.F. advance be sanctioned urgently and his monthly salary be
disbursed expeditiously.

+Itis admitted that the applicant was appointed in a substantive capacity in thé post of

: Carpenter w.e.f. 1.4.88 by an order of respondent no.2 ; No.WSC/GAU /DMN/1 (27)/Part-111/94/1252 t.

06/06/95 (Annexure-AB),, thereafter respondent no.2 without any reason issusd a corrigendum
No.WSC/GAU/AGT/15(1)/2001/947 dt.02/03/2001 in Annexure-A25 modifying the Annexure-A3 showing
the substantive appointment of the applicant w.e.f. 07/06/90. | '

\

When the respondent no.2 appointed the applicant in substantive capacity by
Annexure-A3 w.e.f. 01/04/88 thereafter respondeni n0.2 has no right or authority to modify the earlier
order in Annexure-A3 by issuing corrigendum in Annexure-A25 after the lapse of B(six) years réducing the
length of regular service without assigning any reason and without giving the applicant an opportunity of
being heard. And as such Annexure-A25 is unconstitutional, violative of the principle of equality
guaranteed by Art.14 of the constitution, violative of the principle of natural justice and-as such Annexure-
A25 is void ab initio and liable to be quashed.

E. Details of the remedies exhausted :-

_ The applicant declares that he has availed of all the remedies available to him. He
submitted several representations regarding his all grievances from time to time including reminders other
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than persistent oral submissions to the authority concerned. Such prayers, representatioﬁs reminders etc.
are annexed herewith and marked as annexures- A14 A15 A17 A19 And the outcome is hopelessly
negative. '

F. Matters not previously filed or pending with any other court :-

The applicant further declares that he had not previously filed any application, Writ
petition or suit regarding the matter in respect of which this application has been made, before any. court
or any other authority or any other Bench of the Tribunal nor any such application, Writ petition or suit is
pending before any of them.

B G. Relief sought :-

In view of the facts mentioned above the applicant prays for the following reliefs - "

i
t

) To pass order regularising the period spent for study and to release the
arrears pay which has not been paid as yet with all other consequential
benefits.

i il) To pass order asking the respondent to allow him to draw the monthly salary

as usual with back wages w.e.f September 2000,
© i) To pass order asking the respondent to release the G.P.F. amount clalmed
by him for the purpose of marriage .ceremony of his sister vide his
application dated 27/02/2001.
iv) To pass order quashing corrigendum No WSC/GAU/AGT/15( i)/ 2001/947
dt.28/02/2001 and declared it void ab initio.

AND

To pass any such further or other order as the Hon'ble trlbunal may deem fit
and proper for the ends of justice.

H. Interim order :-

The respondent may be asked to refease the monthly salary of the applicant as

usual with back arreats of salary from Septemher 2000 whech he had been drawmg before the sald
month.

AND
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Also the resoondeht may be asked to release his G.P.F. amount as claimed by
the applicant vide the petition dt.27/02/2001.

I, Listof enclosures :-

i) Annexures A1 to A25.

i) . Bank Draft No.MOT/H 653165 000028000 dt.15/03/2001
ii) Vokalatnama

V) Self addressed envelop-1(one).

v) Fiie sized envélopes with addresses of the respondents no.1 to 5

- -5(five) nos.
VERIFICATION
|, Sri ’u/t’:;a) Sekeadhor Slo _Lt. Lirabandlhu Sulradhar
~aged about .3§ . years working as Carpenter in the office of Weaver's Service Centre,

Indranagar, Agartala resident of West Pratapgarh, P.S. West Agartala,P.0.Arundhutinagar, Agartala,
West Tripura do here by verify that the contents of paras 1 to 15 are true to my personal knowledge and
that [ have not suppressed any material fact. '

Whsal Suk
Date” 9¢-03- go0, ’pal Subicadhar .

Place : A&an(hfq - Signature of the applicant



- MINISTRY OF TEXTILES : T
WEAVERS* SERVICE CENTRE ‘
P-3N PUB SARANIA ROAD . A ~
> NEAR MANIPUR BHAWAN . Arnexune — | 0)\1
GUWAHATI ~ 781 003. ¢

No. WSC/GALU/ o imilc )/ 7 //«'9 Dated, the S /i1{ad

APPOINTMENT QRDER.

Shrd/Sinbi/Kyme___su it cutcodiur

D

is dppointed as G- nhon a group C/K posf in
a Temporary Capacity in the Pay Scale of Rupees__ J5uU= 01150t 0 51570/
e it h effect from (el ded] (FoNL) at Vleavers!t

Service Centre/Indian. Instituts of «Handlegm J8chnolegy, . G coou
'E; until further orders.

His/HeX Pay will he fixed in accordance with the Rules,

. ! :
He/She will be on proYaticn for a ‘od of\two years,

. . N\ AN —
- . ‘ . N
3 ‘~ i ‘IJ
| - S
) ‘o ( RS e ’fj
DIREZTOR
- To
A -3 s.’L/¢ - ’
i o, ot
’
t v -5t A T RO 20 I
Copy toi~ ' )

1 The Officer In-Charge, Weavers! Seryice Centre/TﬁUi&ﬁ<
Institute, pf ‘Hendleom Jechnodagyye oo -7 .
(¢) The Oxrigina) Certificate as received from '1is office
and the original application of Shri/Smt e Kume bin-l

Bl alongwith the copy of the

appointment order(for keeping in his/hexr: personal file)
are enclosed for appropriate action. His/Hgr Home Town
Declaration (in thc preseribed Form) and 5€/5T7 Certifi-
cate in the prescribed proforma may be obtained from
him/hor and cntrics made in his/hor Scrvice Rook, An
oath of allegiance may be administercd by the Head of
0ffice and the same pasted in the Service Booke The
receipt of these documents may plcasc be acknowledged
by return of post. (b) In casc his/her appointment is
to the Ex-Cadrc Post, his/hor torms of appasbtment and
fixation of pay will be governcd by the Min, of Home
Affairas, 0.M.No., 60/37/63/EST(A) dt, 14,7.67 rcad with-
articles 416(6) of C.S5.R. in term of Rule 25 of C.C.S.
(Penszion) Rules as amended from time to time.

2. The Director (Co-ordination), Weavers! Scrvice Centrc,
15~A, Mama Faurmanand Marq, Bombay - 400 004. ‘

3. The Accounts 0Officer, Pay & Accounts Office{Tcextiles),
1, Council House Strect, Calcutta - 700 001, ‘

4, O0ffice Order File,

o

4 K}nrﬂ__”. B
DIRECT(R .
A.L.131087,

e
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FR THE SPECIAL REGISTRATICN AS 4 ORTHOPAEDI CALLY HANDICAPEED A
ERTIFICATE IS TO ‘E O TALIED FRQ! THE SPECIAL MEDICAL noma m
) E‘Iﬂ::_ PRESCRI ED FQRI: AS APFEHDED :ELGH. A
. P T PO —.-.-.-‘-.n.n.—.u.-'-'-.-.-.-.q.h -t g o —.-.-,*.&.-.-.-.

This 1s to certify that Sree/sti. Zlf,oal S @?JJ’M

....... . S/D. "".‘\? L‘}q .dj’lk %MWALW LRI 2 A A
e B }C‘Pﬂaﬂ.‘ PO / i1 N‘SQ{\ is Orthopasdically Handicapped
“enlitled for resigtration with the 'SPECIAL EIL.PLOYIENT EXCHANGR FOR m

.....

L ALY HADICAPED ag jolmscekers as he/;*/”alls in one of the

Il ey I I S e : . - ' !

\ g1 ;x’t,cuor:i.e”j C% //}[ZL//&!@”%) &Wv%ﬂu
1. fa). lature of disability : % . ,
(Tic" relovant fro: following 1list) <

SO6T-20L10 AARATYSIS HE. IPIEGIA .
~U. \DR..\P[PGIL ,N.\LU {ITIED FRACTUFE NER‘F
mR.L LSIa,UPzER EXTREMITY, LOWER EXTREIL. ITY _ '
e, PAL IFUL,SHCR'IEIII“,IG DEF(IMOTY CQ\YGENIT&L - ¢
.,»IMLD,.\;JOE QEE,.ELGI KKEE,HIP l-EliIELJECT(hY,
SAES, CHE QPARTS, WRIST ¥ HJGLRS '[ELQI BLOOA,

R «~ 0% EL.-Q4, bhthrRS FRE \U\R’IER UNILA'IRAL,
. JLATERAL,
(). Factont A€ Abcaldlidy o . e
i Lotirate in percentage (Mc. Dride Scale)e ' '
: {PATIENTS ASSESSMENT,EXAINERS wSSESSIENT)

Q] 0 LGk~ JaSIS LENTTON,4S PERCENTAGES.
Y7ELAl < 25, 25-75 , 75-20 TOTAL DISADILITY)

(). Uge of applianco (- Tick rolovent fran followinz list)
C.LLIVER, RUTCH , 4 .OE KIEE,"ELQJ KNEE. PROSTEBSIS, e
Cil, UIILaERAL , DILTTERAL, 430/ BLOGH sDELOJ"ELOON,
i‘ﬁlIB‘L ECTQ, SHCULD R DIS.BTICLATIQJ.
(1), WY OFERLTIQ! DAE CR INDICATED. ;
¢ (o). PHOTOGRAPR ( ATIESTED ). Lo
(To chow if possible the nature of dieability a.nd any -
applianco if used ). ‘ A%
¢ any other particulars to clarify the nature a.nd extent gé,
that the surgeon riight like to point out. -

\ : e T
Spocial Iiedioal Doard 8

3pecial siodical Towrd for

- o - ;:‘
Awsically Hmaicaya ngpwsicwuﬂm%&ﬂgams "W;‘

Covonor

(ole T rbere MABS. M8 (Orth,. DM & - 5y
: faer i INCHARGE. ' Hoad g
J.!!a___ B o Drihopeedio & Hotren, Cons
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. GOVIKHMENT OF N LS e e & -3

: MINIS ety OF TEXTIL .S, S
A VRSB SIRVIC, C o, )

» ) PUB-S ot .,
- A R Y L T
0y -~ . ’ e " ’ . : /”"
o, Al g .\J/ ) .1“/1(.f/)/‘).1rL-lll/\)4/ //’)\—)—'.2__ . D .ted: 6‘/6‘/55

Y1) R

ollowiny offictl i11a working in the Wae wverg' SYervice Centres/
nstitute of H .udloom Fechnoloyy under the Eistecn Zone in the
S:tion of Lhe Devalopm nt Comnisaioner for H ndlooms “re

Ointed 4n » subst ntive C:pCity in the [ oat °nd w.e.f, the d.te

wn ig:dnst e .ch:- ey

TR N S em e e e e e

Name Post hcld “Fost In "Dite gf Office” "Remirks
-+t prose~ which substin- where
ut. appoint- tive app- working,

ed subs- ointment,
tintively.

— = e e e e e e ~-.-——u...-—~——

1. Sh, ¥, Meher, r: Desigyner irt Desi juer 17.8.90 WSC/BBSR
2. Sh. B.K.Kh.nyi, .rt Desiyner «irt Desiner 7.9.90 IWSC/GAU, ~
3. Sme, Se.Borkotoky, irt Desd juer 4rt Desiq.er 8.2.91 WsC /Gru =
4. Sh, T.K.Deb B..rin, Are Ocal ju r art Des’ ner 20.9.91 W3C /AQT ST

5¢ Sh. M.Iboh 1l 8inajh, P...C.L. P.M.CL, 10.2.94 WSC/IMP sC
6. Sh‘ ScK-l)OY' L-]’-Cl(i‘rk L-ljocl(.’fk 1904093 .‘”SC/‘:.GT hand
7. Sh. Ut-1 Sutr .dh «r, Cirantar Cirpintor  1.4.88 v C /M3 DH
8. Uh, G.S :rk I, Swedjior SQOQ;.&EI i7.10.92 VSC/AGT SC
! - Attention ot re~employod oscngloners 1s drown to thae provisions

i
y
i’of Rule 18 und Rule 19 of the Centril Civil Sarvice (Pension) Rules,

+ 1972, 1c¢cordiny to which they ure required to exercise An option for,
counting the pre-retirement service or Milit ry service 1s quilifying
for pension. This option his to be exarciscd within o p?riod of three
months from the dite of 1ssue of this office o1der, } nd

The Individu :ls

. ~ / e,
To, / P

Copy to t 1. The Officer-In-Ch.rqe,

We vers' Sarvice ““entres/Indi’ n Inatitute of H :niiloom
Technology, Guw .hitd, Imphhl, ~girtalm, Bh i alpur,
Bhub neswr «nd C .lcutt, )

2. The >ccounta Officer,
Puy & acconnts Of fice(Textil:6), C loutt i,

3o The Deve lo,ancat Comdssionsr for ngdiuquf’)
Hew Delhd,

4. Person 1 illes, ) /4f‘,
5S¢ The %00 .1 Lircctor, ( . /_ /
Wevers' Servicee Contree, ‘ ; /

STth Lo, Soarh Zone & Vet Lo, o '
North v, S ( / ( /
. .
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. NO: J=13010/ 8 foin eIl L Cugre b \.ﬁ:f
. Government of ..k a 24X | -
Ministry of Te xtlles
Office of the Development Commss:.oner for Handlooms

f D . B oopcooqoooo »

;[.

t L ‘ Udyog Bhavan .
o New Delhi, the

OFFICS iiEMORANDUM

1L ..

ant of admission on Non-Stipendiary basis
in the Ist Year of 3-years DHT Course in ‘the

session m:mz = Iegardind,

S Ikrﬂ
! ' Tne undersigned is directed to state that the’
| application of 'Shri/l(g;irar/i" Uthbad S‘gf-dq SI\Q,L

.:;',Sb'n/Patﬁﬁ’t‘;ex}; ,of .Shri ahg - ____ has

:';5395«3 in ’fhé first year Of 3-years Diploma Course ip
if-.ff-'-~‘=‘gﬂandloom Technology in’ the Indian Instltute of Handloom '

'::-;',"j’%echnolooy at | \/ﬂ’ggms‘) subject o the fol\lyn -

conditions

s L Proquctlon of an undertaking ’w the effect that
. AT he/sbe/ the applicant) will not ask for transfer

. 'of his/he{admlsszxon under the Stipendiary
Schpme during the entire 3-years Course,

g 2, ,’.,P;‘Qauctlon of original Certificates/testimonials
N . in respect of educational qualificaticns, age etc,

X 3, Production of original certificates issued by
- the Competent Authori ‘ty Tegarding candlda’t@ 's
claim to belong to SC/ST, wherever appli cable,

andida‘trz s claim %o belong 1o NedVer“ (ommunlty, ’

' fo P Production of saasfactory ev1dence regarding .
: erever applicable.

54 Productlon of an under taking to the effect that
he/she/( the applicant ) will not ask for his
transfer from one Institute to another Institute
ﬁuring the entire 3-years Course,

- Contd.«..Z/-

e
&

. . .. . . ,' Loer . cyw K -
i e e srae - . . : i " - . gl s . -
Y R S R T T e e e " * EA

ndian Institute of Handloom Technology at . LA
Varanasi/Sekem/Guwateti during the academic ~ Gu
) .
89

[



~, ) c“l
He/S}{ nay cant'vm Dirac uor(Ir.s titute), Lndian
2 Lnstn.tute of Handloom Te chnology, . MQ}QCJS_,__ for
| VH‘R! .
',%»Qne"'fénd other certlfa.cates 1nd1caued in the nres .:rlbed
d
bv tho stlpulated date i.e, by or v

_ ) pr foils to produce oTiginal. ce rtlficc,-tes
‘v‘*in‘reSpect of hJ.s/m{nducatlonal cruallflm’t ns or age
.,or any other condlthn stipulated in the Ap cation Form
Lar prescribed by'.the Ins ti tute or- falls to «}e tablish
| : 'vgaﬁsfactorily hlS/he(clalm to ‘belong ‘to SR ”eavers

| '_J;, Communlty, hls/he’{applw cation for admissiu. ur ler '\Jon~
;'Suppndiaxw,.ﬁ cheme.is likely -to be*“su‘nma“;) r‘yacfcd"
; As such he/sh€ must ensure Ompllnncc of all the formall ues
indlcated above by the st1 ulated date, - '

i - f\g‘{'*i"\ g

7_?9 i Co ( & 5*'5“°ta
/ o . Daputyv Develewor ink Comiss;oner
A : ~ : . for Har. ilooms <

bf [ Ay,

& Address G&Lh PM%C\K IAM’(‘ YCX‘

ot e_Co.pyHm,,%_;,. m C e e - ‘ e
13 .,The Dlrec’corflnstltute)
O © . Indian Institute of Handloor Tachre Logy :
S i VaemGe) . for informatior and necessary
R action, , R
! ( B.; " 5t oua ) :
! Deputy Devels »r» orm\issicner
‘ % 'O P for Z“'-‘\}W ' '
-

7

e

[od

- TIER
.

el

.y - L

', Son/Daugfﬁ{'ar ofmg}_mumaﬁbgnﬁbi 9(1? oAb . | —_
- T e ce_)vf)ne_

R S



- @ction,

——————— . ”

To

“he Dy, Director -
eavers! Service Centre ‘ o
Ministry of Textiles
~“OVt, of India
Indrdnagar

~ydltala,

Sub:  Grant of admisaionyob;n M‘, ry .
basis in the 1st YOAr 'of Yivklire DHY'.
Course in the Indian_xnutithta of

Handloom Technology at Varanasi-during

the academic gession 1991»92.

Institute of Handloom Tbchnélogy At Varanesi,

For Prosecuting this study ;Trequireiaéudy-leave.
I may, tlerefore, kindly be allowed Study leave
for prosecdting Studies, 5o thae, m8y take full

ddvantage of the opportunity extended to me }y the
Development Commissioner for Handloomg,

It may further he Stated that 1 require to Start
for varanasy o 1J.8.91 ang accordingly, 1 ap
trying to book Bxx air ticket for the Purpose,
This is for Your king 1nformation aq@.necessary

Yours faithfully.

U}pal g\)_hw(w' o * 'r"' .

Py - AY "5(\.‘

( Utpal Sutradhar ) o ' J."

Carpenter , ‘ ¢
Keaverg Scrvice Centre ’
Indranagar, Agartala,

Copy to:

The Director (Inst,tute)

Indian Instityte - Handloomn Techdology,
Varanasi, Uslrg

( Utpal ~utradher )
Curpente r.

A
q»? .
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The Offn.ou r-in-vhurgs,
+0avera’ Gervice uentm.
Agirtala,
Lipury

Subste Admission of !an-ﬂﬂpcimy Course
in Iet yr. Dip, in Handloom Tech,,
in u Ohouka t ﬂransi.. ¢u..ing

Sir, ‘ SR ©
AS you are kindly aware that I have weon selected for
tho adniscion on the aoove mentioncd souzes of otudy by the
Developront Comminsioncr for Handlooms, Nev Bilhi, vlda his
logter ko, J=110011/1/91/D0H/Ret=II 4%, 1‘.?.9‘. . 4 mbni‘md
Wy application on 4t, Y.8.91 addressed td the ﬂl'eln’usnt
Uommiceioney for Bendlooms, kew Deihki for ﬂuﬂ.ﬂg atuﬂy
Lem and Joining my - cousse throw nt-

| i have got admitted in LIoﬂ.‘hﬁmm‘i, qn 13.3.:9‘
and now ooz:‘wnuing Ry studies heze, Fhds uﬁsm mq,mm

mmluriaing the cage of ny am:uau. ﬂf ) i

. Thérefors 1 reguest you to ;in(lr mm M u ‘F
"1 OBJECTION OERTIFIOATR® for $his oape, aud also Lesue e

'a "0 QBJEOTION ORRTIFICATE® from Aamuh m‘:tm ;ros ,j.' .

—= —.:44-

RN

ny forpsl relsiving order w,e.f. s,g,g’i {AN) froa Wiavers' e

Sexvice uentre, Agartala, as well &% Ye.persae the om 'Mh
Developaent Commissioncr for Hmm. ‘Haw nem, ior L
granting of study leeve, o : o

A

fhanking you,

. i' '!’am zauhxul.y
WW %‘a&m

Wﬁ’ﬂr SUTRADEAR)

pated |5 V-0 | sml@r oare ‘et LI, Moy

sony to §
l. Tro Dixcotor, (Bast Zome), W.8,Q., Ganhati.

2, by. Wwvelopucnt Gosmissionwr for Hapdlooms
tilniotry cf Textile, u’dyog Eh:wm_z, bow D’O_l{‘do

Je¢ DPircator, 1,1.H,%, anu:..,
e Sk, |
 \STRSL.RTEHAR)
Btudy leave nt I.4,4,T.,
v Yapanas

ﬁhomm‘t, m“io |

| USgpontey oOn 5 T
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{U) - 0°\< & 4V Wewve o U tomn

\b ‘\ry‘ \0:( \/&J 1 1 et L aicanto K ond,

K’f )\‘Q‘P‘#V}‘ fo\){"/ CHAT AssAMS = 111 e
NO w"C/GAU/ACT/15(1)/91/ /, 14/ Dated /7/74/%r
The y. Development Comnierionor
for landlooms,
Udyog Bhavan,
Hew Lelhd,
Tub:- Joining of Shri U.~utradher, ' .ot
; Carpenter, W°C, Agartals, : .

“ir,

§\ Plense find enclored herewith a photocopy of letter
received frem .7C, Agartala alongwitk the application dated 11.,10.91
submitted by Shri U. “utradhar, Carpenter on the subject cited .
T above.

,tri “utredher has applied for gtudy leave for

1 prosgeuting etudiem in 1,],.1{.T., Varanaasi. The above matier inm
ender proceer and the decemsion im yot to receive from gour end
08 213;1; office letter No. ."C/GAU/AGT/15(1)/91/3479-3480 dated
3 o e [} ¢ . ‘

‘ y, Mean time “hri Sutrsdhar has submitted hie® jeining
repbrt after aveiling of 60 daye leave from 12.8.,91 to 10.10.,9% -
. af ro clamaes of ..u.T. couree is going on at present. ile ham alag
# 8cek the permireion to attend the okasres when it will start.
+ Once he Lae been admitted for 3 yeare iiplowma Courers in I,I.H.T.,
. Varanael vids yeur ofrice lctter Ne. J=11011/I/91-LCH/B.II dated .
1 2647.91 1t may kindly be' clcarified whether he can join hie duties
in such a way where %here ie no indication that he ﬁaﬁ teken
" permircsion to leave l.i.H.T., Varansel so far admincibility of
i rule in thie connectionvif/permitted to join his old llead Quarter.
' ¢
You are therelore, reque~ted to convey the deciseion
9f conmpetent authority on the above mentioned lotter from thie
nffice dated 30.3.91 and adviee ue on the cource of esction to be
tavon for his lcaving Varanasi under ghove circ mstances on hio
acching admieeibn in I.1.H.t.,¥aranami for 3 years study peried
< in progres~ and cuch type of joeining as per him application,in
‘ quention.

-»
' o Youre faithfully,
¥acl: he above. : ,Sﬁ// :

(Yo M, q@ﬂkusaley)
Director

S . * v ¢

Copy toi- : .

i’ - 1he Ufficer-iucharca, Weavere' "“ervice Centre,
wwartala for hi~ in ormation and nece=«sry action -to inform .
[ porition dircctly to ..CeHs Uftfice under inti: aticon to thise
.+ office ulomme. “hiri Futradhar rchould be asked to Jodn I.lel.T.
Varrhael irmediately,
- “rri U utredhar, 8arpenter,
tie 1~ acked to expgladn under what circumetances he left Vvaranasi
ith.ut the yperci-~eion o0 tne birector IIHE,Varanaei,

. N . - ! Of " Y ]
Je : © thec wirector, lndien lnetitute Hendloom i~chnolc
Yoero e intoy - tion anvy nececen ction pingae c:.
leyn el for intor on amt neccemary a on 7§Q§3%fﬁ»vﬂ
S - g
P o~
. .{.'\:T, B
£ ALY

- .
'h‘f"p TR
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To,

The Director(Zonal),
Weavars' Service Centre,
Pub,Sarania Road.,

(Near Manipur Bhavan),
Guwahati-781 003,

§E§s- Joining of Shri U.Sutradhar.Carpenter,
Woavers' Service Contrc.{ggrtala.

8ir, Refu- Your Better Ho.VSO/GAU/AG‘!‘ﬂS(1%)/91'/1“188_
= “dated 23-10-91, i -

Sir.

Kindly refer to your letter under‘referené;. In the
aforeventioned letter your kindsélf directed me to explain under
what circumstances I left Varanasi efé. In f@ct, the Insfituta declared
closed suddenly on 4=10-91 for indefiniye periodmfphe dzte of
re-opening of the said Institute is yet not ‘nown to me, Before departure
I enquired bout the re-opening,while I was given to understand
trat the date of re-opening will be'published in newspaper. Moreover,
the mess wés also closed @ foiloﬁing iﬁevcloaer’of the Institute |

/ . ) ©
on and from 4-10-91, Under such circumstances all the trainees left

S~

Veranasj. *nd I also left Varanaei after subaitiing a prayer for ?
sfation lesve permission. Since the sanction of study leave has

not yet been communicated to me, I joined wuy parent office at
Agartala,as.otherwise,aslI thought, there might be a Question asg

tq what I did during vaegﬁégn peiiod. However, 6n information of

re-openin- of the Inctitute in question,I shall go back to Varanasi

im\mediately.

(:onthCOOQOOP/Z.
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contdocooop/zo
In comnection te my aforesaid study in LILHT, I
4+ would pray to your honour to be gracdous envigh to commurd cate
sanction of study leave at the earliest and thus oblige,
(3
With regards,
Yours fait “ully,
. R . -f 3 -JPN .
R TN RS IUJH“\) S:{A\"Y‘ﬁ&”/u,,
R (. U, Sutrather )
S _ Carpenter
Date: )-15.9, - 7 % & G Agartala
Copy tos. vt Lo Cu gLy Ny
' : el :'~'-'H;% B S
1) 0fficer-dniCherge, Weavers' Service Centre, Agartals,
2) The Director, Tndlan Instdbute of Hend1som Tachnology,
, Varanasi, U, P, _ E
) : 3

et Sotvoolia, .

Carpenter
ﬁ. ’ . . .
R
(‘, .
1¢ LA I v ¥ :t ‘o .
>
. <
y by, 5 AR
.
Ty b Rea 045 "htx ) |
3
o
- I MRS TR .
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To
The Deputy Director,
Weaversd Servics Centre,

Ag ss"ﬂlg .
Suhject i~ Jojning Report.
31ic,

The I¢i.H.T. of Varanasi hac been glosed on
and from lat May '92, conisquent upon- dcmplqtiaﬁ of
Annual Examinatien. the Institute w.ll ramain closed
til) publication of the result of the. ﬂxaminetion.
In view of tne above, 1 have come back to Agartala
and reportad ayself for rasuming in iy duties,
to-day the S5th May'32 (P.N.). o

In connsction to above, it may be stated
that I joined the I.I.H.T.-of Varanasi for 3 (thrae)
ysars Diploma Couree in Handloom ?ﬂchnolcqy ‘&% sanc-
tiened by tha Dy. Davelopment Comnidsioner for Hande
lecms, vide his Office Memo NeoJel1011/1/91-DCH/E-11
Dt. 26-7-91.

gf'\ With' reqards.

“ .,

Yours faithfully,

Deted, S/8/92. Woe ol Swaadbhor

(UTPAL SUTRADHAR)
CARPENTUR,

Weaver3s® Service Centre,

Agartgla.
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' To Y

The Offico%-in-charga,

F Weavers' Service Ceantre,
{

Maztals.

Subjast 1=~ er f £f G.pP,¥

I heve the honour to state that I have
X k4wa applied for a G,P.Fund Loae on 7T=8«91., But
unforturiately till the date I am not favoured with

m 8ir,
!
|
{
i

| the same, |

" It i1s tc be meéntioned here that I have

"' join in Diploma Course study at Z,I.H.T. at Varanasi 44%
! AU.P) and as I am not favoured with any stipend or any - |

Ié other financial benefit from the Governmernt, I am /////

i faciag financial crisis to continue my study,.

80 1 would requast your honour to kinaly .
favour me with the necess3zary arrangemant witch granting
of G.PF. lozn amounting to Rs. 4200/~ (quaeﬂ Youre
Thousand Two Hundred only) at an early date & obligo

; thereby. |

ﬁatea,ﬂqartala.ghe 5th =

June 92, . | (vreas. 4in A

- ] ‘ *
Weavers' Bervice Cantze,

L4 @

1

Copy to t=

Ve The Dircator(zonal). Wavaxs' Seivic& Contre,
. Guwahati, for informaticn, -

———
a.

2): The Development cumnissioneizfor Hanélooms.

' New Delhi, for information & kindly necessary
N action,

AMEAELES |

(&(l“PLU{ &-'RM["(\ L‘O/'\

(UTPAL 8UIRADHAR)
CARPENTER, -
Weavers' Eervice Centre

M& s‘ tala, ‘

i
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S ABCTION ORDER
Sanction of the uniersigned ig hereby accorded

under rule 12(1)(6)(ii) read with 12(2) of G,p.v,(cs) Rules,
1960 _for the grant of a Temp, G.P,F. advancs of Rs.4400/-
(Rugaes Four Thousand Four Huniced only) to 3hr{ UsSutradher,
Carpenter, of this office from his GeP,F, A/, NOsPAY Texs/ = '
Cal/WsG/ 324 ,to enable him to defray expsnses in connaction
with the higher education for 3 Years Diploma Ccurse,

Tha advance will ba reccovereld in 25 instalments
@4.176/~ each commencing from the next month of the drawal
of the advance,

The usxgnzmx bajance at the credit of shr Sutradhar,
Carperter as on date,

-

1)» Balance as per G.p.F.Account

i slip for 1990-91, seces R, 5,544,00
‘.j 2). Creditfrom 931 to /91

iﬁ GR8200/~ peme eecee 19, 1,000,060
,E} 3)+ Refund, cesce RS, Nil,

;l 4). Withdr'awal if any. sovee 3, Nil,

ﬂ 5)e« Balance ag on datse, tece, Rs.-é,Sd«i/«-

A ™is bas with cef, to letter No.D-2602/25/x8g/ -
92/DCH/E=~II dt, 10/7/92 {sgued from the Office of the

) ' Development Commissionar for Hendlooms, New Deihi,.

JL' |
. JH To - ¢ '
d., - The Accounts Officer, : . / .
SN Pay & Accounts Office(Tex.), / .

J Caloytta, T {KeKoSHARMA)

DEPUTY DIR:CYR®,

. Copy to i=-
A : 1) E/ull Section, WeSeeoAgurtala,
!

\})./Shri JeSutradhar, c/az/bentar.

/
Z‘ / {(_-( o u‘-"“i’

( .9 'olgf”ARM."\r"—
DEPUTY DI 77TGR.
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No.J=11011/5/88/E, 1. /DCH
Qvernment of indig .
Ministry of Textiles

Office of the Development Commi ssloner for Handlooms

i Udyog Bhawan, New Delhi

Shxi K.K. Shama' Dated 3 1?07.19920
Dy. Director Incharge, gls
Weaversg! Service Centre, ,

Subs Grant of Study Leave to Shri Utpal sutradhar,
Carpenter, W.S,C. Agartala. '

Sir, .
I a directed to refer to the Corresporidence
resting vith your le-tter Nol WiSC/ AGT/P=61/92/ 1106
dated 2,6,92 and to gtate that &8 per provisgion -
Con tained in Rule %0 of CCS (Leave) Rule {972 Study
leave can be grented ONLY if the Gvermment Servant
satigfactorily completed the peried of probation and
has rendered not lesgs than Syears reqular continuous
service including the period of probation, Sh. Sutradhar
has applied for grant of Study leave w.e,f, 11.8,91, As_
ngz_:gg.papgm_zegeivgq_mm.,mr 0ffice he has not
Completed 3 years gervice: vit 8l g0 ‘'2pp€ars that he has .
not yet satisfactorily completed tagheriod of probation.

Under the facts & circumstinces enumerated above

Shri Sutradhar is not eligible for consideration for
grant of Study leave., He may be informed accordingly,

Youxs faithfully,

(G.s, /Aggarwal) -
Assigstant Director(Gr.l)

Copy tos P

\~"1. Shzi Utpal Sutradhar, Carponter, WSC, Agartala
Through Officer Incharge, WSC, Calcutta,

. ' ..'? m.('
( 48. )"/%g a;;;g

Assistant/Di rector(Gr.l )
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‘ 'OFFICE  ORDER

i

|

! « Shri UoSutradhar, Carpentar of this office ig

i .

a hereby imstructed to impart the training to the trainces
weavers under Hill Area project & Project packages scheme
in addition to his normal dutieg until- further orders,

.
; To
N Shri U,Sutradhar, X
vl o carmnter' ) .
' Weavers' Service centre, . /o

verory pReaten ) /T

A

Copy to (=

_ Personal File of Shri UsSutradhar, 4
| Carpentar, of thigs office,

{
l

(K.K.SHARMaA)
DEPUTY DIRECTOR.

Ll eI s

R I

g el
—

cereten L B
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To
The Developmnent Comnissioner for Handloom.
iydyog bhavan,

New Delhi-110011.

Sub s- Sanction of study leave during the period
from 12.8.91 to 548494 in favour of Sri Utpal
sutradhar. Carpenter for his prosecuting
3 years DMiploma Course in Handloom Technology
in the Indian institute of Handloom Technology
at Varanasi.
Sir,
I was recommended for prosecuting studies
in the 3 years Diplamia Course in Handloan Technology
in the Indian Institute of Handloon Technology at
Varanasi vide Office Meuovandum of the Developuent
Cemmissioner in Hancdloom, Ministry of Textiles., Govt. .
of Indias New Delhi vide NoeJ-11011/1/9i=DCH/E-~11
dated 20+7.91s In pursuance to the same I joined the
course in the Indian Institute of Handloow Tecimology
3t Varanasi and complated the course successfully. In
aforesaid prosecution of studies the period from
1240401 1o L.5.94 was t0 be regularised vy sanctioning
study leave and also by making paymant against the

sald ofudy lzave a3 aer mile. G2 arfortunstely the seld

p

_ 520 as yet and not to
I'd

period has nat veen Tagulari
£y
LY

soeak of payment of salary for the neriod.

T3

luTing the aforesaid peviod of study, ihile
the Institite remain closed I joined the office for

- tertain periods.Salaries for such periods were paid

to me only excepting for such a period from 10e8.91
to 31.8491 (for 21 days). '

During the aforesaid period ot my study,
I was not sanctioned my legitimate increments. The said
inCrements need also be sanctioned immediately.

JUnder tne aoove facts andg circumstances your
aonour may graciocusly Le pleased to take an effective
steps for reguiarising my pericd of study by granting
study leave in my favour and also by granting legitimate
increpents for the period with arrangement for payment

Conteep/26

A
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- 2 fon
for the period with arrcar pays for arrear increments
at an early date, for which act of kincness [ as in duty

tound shgll ever pray.
With Tejards,
Yours folthfully.
Dated, Agartala, ij Su 61«)[1”\“
the “271-8/ e (Utpal rutrediar)
L - - E ' .Carpenter,
: Copy toiy= ’ Weaving Service Centre,
i Aqartala.
g 1« The DiTrector (zouinel ./,
o Weava®s hervice Centre,
Guwahati. .
o 2+ The Ddvelopment Commi-siouner Handliooms,
Udyog Bhavan, Govie of Incia,
Ministry of Textiles, New Delhi.
- : oot Sdrzn) b
.w (Utpa! Sutradhar)
- carpentes.
i
.
3
A
o
R
ok
by
S
L
;<
b
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To

ite “on-l Director,

Ye vers Jervice Cantre,
Pud deriniy . Roig,

Guwh <Ly,

LJabie $opetion of ftuof le 've during the pericd from 17,8, 21 to
S.8.°¢ In F viur of vd Utp. il botradh ., C.rpenter for hisg
prosecutine - yo rx taploms Courase 1n Hindlooa Teghnology
in the lpdl .n Institute of h-néloon 'Eeahgology ob Varanasi,

sk

¢ *

I v:s recommendad for prosecuting stuéies n the Z ye rs

ML lom Lurse in Hindloown Tecknology in the Inéim lautitﬁte of

H:ndloom f2ehnciogy =t V.ur:nsi vide Qfficer Memor -ndus cf the \

Developnent, Copmisnionar in Hwdioom,¥inictry of Textiles, Govt,
of IndiaNav Delri vids ﬁo.J.-110}1/x/é1—aca/x~11 dased 28-7-91,
in rurgumoe to thr scwe 1 cined the course in the Indiny I sti-
wate of B ordl. s I‘:uotmo‘:gy 4 V‘r 'uasi aud oonpj.ot.ed the c¢ourse
mocass!‘uily. In fores.dd pm.mcgtion ot studi 6y the period from

8. 01 to 5,858,324 v e to be rnaul 1 zed ay emctiohing study Leave

nd Jlso Lty mking p va ot g.inst thae sidd rbudy Le'a_ve +g per rule,

But unfortun tely the .44 period h:is not harem regul -xiiisod-.«aa yet
nd aot to soe k of p yoent of 8:)+vry Tor tho peri:ld,' |

During the :fores. 14 period of study,while the Institute ra; .
T clezed I joined the Office o) certéin pariods, 320 .Ties for
such perlcds were -4d to ze only exdeptlug t‘or'soe}g“_’al' veriod from
10.3,91 b0 11,831 (for 21 days), o

Durlng e ilores.id ,,;eriod wl sy study,I wsos not s.n ctioned
ay iegitimste increments, Tbe s:14 ‘nereaents need l..o be s-netiond
inwedintely. A

Unde;r the .bove €cts nd ciroumst.nces xourehdgcur Ray gracé
ously be ple.sed to t:ke . effective stop: {.r regulutising my pexr-
ia€ of study by gr pting study le ve fn @y S.vour ol .120.0f gPw-
ting legitim te increwents for the period wdth arr.ngement for p-.;:y

ment ror the period with rrear p.ye for arre.r lncrements st an

vcantdo . u;p /20 '
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esrly Gabe,for &hich.»

*ﬁh u.l ever pray. .

B3

| | #ith regurds, “
: ‘ brcd
the lﬁt“ d 1299,

Cooy ov :-

ihe tlrectur (Zonsij,
qaavers Service Cenbre,

Suws LI

-

¢t of kindnese I «s in duty bound

" Yours taithoully,

¢ R

Wopah Sekitsdhen.

(OTp:L CIRATHIR)
Garp mt.m',

Weavire

l,ﬂt‘l GE ‘vtntl. 8,
Agartal a,

£ Tne Devclcpooemt (oxmissicner Hondlooms,

Udyog Bhavap,Govt, of Indis,

Hintstry of rexenes,
New Delhi, _

(UTvay SUTHALLE RY
CArpanser, |
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MINISTRY OF TEXTIARS
Lo A B
VEAVERS' SERVICE CENTAR
T W ey |
Gorkhabasti,  Agariala
PLN-— 795006

L H3C/AGT ./ acetts ~3( 1 )/Qooo/ggﬁ Dated :<07/03/200

MEMORAND UL

<

11 is seen that Shri U;Sutradhar,'Carpenter;

W of this centre has not received his salary fof the

month of Feb.,2000, without stating any reason

thereoi | Ye i§,thereforejadvised to receive the

calary immediately,

In case of his failure to do so his salary
will ve refunded to Govt. & this office will not be

responcible for any consequences,

i | '
f : M’L@Jﬁ«ﬁ/\“
; (A.R.BOAA)
it To . ASSISTANT DIRECTOR(I/C).
? Shri U,3utr.dhar, ' o
' Carpenter,
. deavers' Service Centre,
1 ~ AGARTALA,
/ 20 L ALA
!
Y
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The Asscistart Directer,

-« . .

Heavars Sarvice Contre,

)

Guriiab nstl, Aonetol r=6.

Ref, ¢ Your sasoradus lo, NDC/AGT/ACCttu - 3 1)/2000-—339

and_dated 07-03=2000, /""" =TT T mm S s g ate

T M P WD S et P SUR S Y S S W S D RGPS SOE NS W Vo 13 ’ o, ¢ * &
T Ix .
. .»i 2 O S F

¢ ¢

C - 1 4 i

Sir, " f SR}

In response to your 1etter oi‘ted, oﬁovq,l anlgto

informiyou that I shall draw the s:ulory far the month.

of Fob/zooo. The salary may thcreforre,bc disbursc to
me,| !

=2

It was seen that salary bill l;r'epm"ed for pay-
rent to me ic a shord

L’

'

* bil1l atleast'by ks, 200/~ in basic

and consiquantal oticr saymets. Fals oy Hindly be seen
nd aanoce ‘_»-'.f.:(n'l: O ranining vart ao onrly as possible

Lo thiug instent,

’

H}‘ i Yours foithfully,
* f )
Wpat -Su#ru\oU\qrt'

Dated, Asortale,
the 130 Hare., 2000, ,

? (UTPAL SJTRADHAR)
Yc%) G’ltﬂr,

Azwtda "'60
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No.WSC/AGT/P=61/2000/ /.4 Dated = 29/11/2000

MEMORAMND UM,

It is observed from the Acquittance Roll that Shri
Ue Sutradhar, Carpenter of this office has not drawn his salary
from the month of Sept.,2000 and oct., 2000 without any
information as he is contineousty present om duty. It is
also learnt from the P.B.F. he. has deposited antire amount of
salery in the different head of deduction{exccpt meager

amount)y 4t seens o be he hes source of Income other then selary

N

A?‘such he hae been advised to draw his salary for the
month og Sept. 2000 and oct, 2000 immediately failing .
whith his all claims including salary will be heldup till
suitable instruction received from the head quarter,

‘-

Yo ' _Saithfully ,
: WU 2
NG
(X K JBAVISKAR )
%o pepUTy DIRECTOR (1/C).
Shrg y.3utradhar,
cﬂrpent-ﬂ.'r. .
Weavera®. Service Centre,
Aqtrtaln,
Cony to ie

1. The Development Commissioner-
for Handlooms,
Ministry of Textfles,
Udyog Bhavan,
New Delhi-110 011, for information g necessary
action ol '

2, The Direetor (Zonal),
Veavers ' Service Centre,

Quwahati, for information & necesgsary actiongies,
Vs

(K . BAVISKAR )
DBEPUTY DIRSCTOR_(1/C).
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The peputy Directer (1/C), L
Weawvers' Service Centre, -

Ministry of Toxtliles,
Gevernment of India,
Goezkhabasti, Agareala,

Refi~ Yoeur Memerandum NQ.WSC/AGT/P-M/ZOW/J.'NI
: daced 29.11.2000,

Siz,

' Kindly refor +o yeur remerandum eited abeve. The
contents of the memerandum is abselutely mp:isinq and
bevwildoring.

In cennectien t+e abeve I am te stare +har
incremonts for a peried frem*91 +1l1 *'94 has he+ boen
sanctionod in my faveour, -altheugh increments as fallen dua
theroafrexr have beeny passed. The xeasen ﬁot wWithheld ef
the afercsaid 4 nes. ircrement have nm bum in+imated ps
yet and as such oenfinumly yau paid m d'm:t emlumqm—s.
Fer ths same I reprosentcd the naﬂ-cg on uﬁusber of
occasi.on- in adaitien te my porsenyal cenmc*-s alse on
n % of eccasiens. During luch pexsollal com-acu you
:l.nti:matod that +he mat+er h. aaﬂ'lcﬂ seen a*c. but in fact
nething dens.

cue to +he aferesaid 1lleqal sﬁnppaqe of my
incroments I have been paid sher+ salaries as stated abeve
uhich resulted very adversaly +o run my fatnny. This was
also intimated +0 you on number cf ecea&ions. In connectien
te dbove it was also intimared you thatxs 1.2 my previeus
fallen inCremonts arc net sanctioned and accerdingly mify
pay bill is preopoared i+ weuld be dﬂficulf .umy pac+ +e
&aw +ho salary since with such shezt snlaries I am unablo
te run my fomily in Preper manner .

i+ is fur+hcr painful +e note fha* in-+he.
momerandum itsolf yeu passed illegal epinien +ha+ “is
sooms +6 be he has ssurce ef inceme efther *h@n sa.laxy".‘

Such commonts, se far I fcel is nothing bu+ +o camouflage
your ouwn faul+ and failure te sanctien my incremon+s in
preper manner, etherwisc you kneow well +tha+ my family has

faced stervation 4uc te nan-sgsanctien of rreper incremen+s
and nen=payment ef censeQuental arrears fer the same.
An immaadiate actien in +he pat+ay 18 carnestly

solici+eqd. |
Yours fatthfully, :
/,I UL' BLW.L '
Dated,Agartala, _ _ ltf):po Seb adh
+he 15! pec.2000. —_— | v.surzamar’)

-

-Srpenter
Sty tela

LI
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No. WSC/GAU/AGT-ls(1)/@9/“6” Dated Jan., 3, 2001

MEMORANDUM

It has been reported by Officer-in-Charge,
WSC., Agartala that Sri U, Sutradhar, Carpenter
has not accepted his salary for the month of Sept!
& October'2CG02 without assigning any reason, His
act of non acceptance of salary scems to be an
'Unbecoming of a Govt, scrvant',

As siuch, he is asked to explain why he
did not accevt his salary for the month of Sept, &
October!2N0% within 10 days from the date of receipt
of the Memorandum through Officer-in-Charge, WSC.,
Agarta-la failing which necessary disciplinary
action will be initiated against him under CCS,
(Conduct Rules) '

<

m
(L, NARAENT”)’#
Asstt, Director (Admn)
To
ri U, Sutradhar,
Carpenter, WsC,,

Agartala

Copy to, 4 " '

The Officer-in-Charge, WSC,, Agartala with
reference to his letter No, WSC/AGT/P-61/
2060/1743 at., 29/11/29000, e is requested

to send the reply as submitted by the incum-
bont for nececssary action at this end,

(L. NARAIN)
Asstt, Director {admn)
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Npo. WSC/GAU/Agt-5k 15(1})/2001/ ﬁ§€>€‘ Dated February 7, 2001

%
MEMORANDUM

In continuavietion ¢f this o ffice Memersndum o f
sven Ne, dated 3/1/2001, Sri Utpal Sutrgdhar, Larpenter of
WSC., Agartala is once again advised ts submit has explanatien
as te why he is refusing ta draw his manthly salary since:
Septenmiter' 2000 last. His nen cempliance ef order ¢f this
ofrice shows his gross negligence in receiving his salary
and his act has been trcated as 'Unbecoming of a Guwkt. Gevt.,
Servant' which alse attracts discipliwry preceedings against
him under Rules 3(fii) of LCS(tanduct)Rutes 1964.

He 1s, thercfors, directed to submit his expiana-
tien within 18 (ten) deys from the dsate of redeipt of this
2nd Memorandum er receive his salary ferthwith, tailing
which necessary disciplinsty actien shaii be taken againgt him
and his non accepted salary shali be depasited with AD,
Lalcutta.

His explanation shauld reach at tha OIC.,'WSC..

agartala withan the stipuiated time.
(Le WaRALef :

Agsit.Director (Admn)
T/g,’r

L "8ri Utpal Sutradhar,

Larpenter , ggc,, ngartala
vopy to,

'+ The Otficer-in~Charge, WSL., agartata. with
reterence to this oftice Mems date 3/1/2001, he
is requested to terward the explanatiei of Sra
Sutradhar to thig ottice with his camments ter
initiation necessary actien an this regard, If
at ali, no ce.municatisn is received, he ig
requested te depesit hisg tetai saiary with PAO,
Calcutta whichk is lying mere than 3 months,

/////
(L. RARAIN)
Agstt.Director (Admn)

?
?



St el Lan PRI

=2
2

I
H
1

e

e

Ry
Poe

T S e e - o

AR 3,
PRt RL AR et sort e

A iiEiecit-mpepie s AR

e gt e

I S

Dnve @~ P-4
' ’-‘_—-i ;.: " .. . L
) e ‘ : /: ’ ‘ "
e .
. Lok : & - :‘"
':;';"Li Director (fuh‘“’“ SRR AT s
oty Saevice Contre, e o
I J.UHG ‘i\e (SRS} ‘““JS. , ‘ o .
O o zu::g::}“,iﬁl;'vmgzj 2y . O SN
“L,i",’_\'](dlfl't' /')10()»-1 . ' B~ . A . : ’
Throuph Prover -Channel, :
P 3 - - ; . ¥ . ‘
Ref, ¢ Office menormdun, z‘o.NSf'/uM/AG“‘ SV 19 (1)/"001/
566 Al 00-02-2001, /====r=mmmmm———t et
; R - .
Subjeet: Eplanation, - - R ' , ‘ v

a‘aceorandun undcr
that I ,nx.. nrncaulu 0 Tem

an directed wi to n

l’:‘z response to the f;f""c

Q
r\
=
‘,:
j
!
tos
o
%—__’f,
o3
1
o)
¥
ct

J."L’

hout prejudice

Lot ot moncl: the n;apropriate oTu or- cowoo\,_pt

COArT L L o Loy Ay o nJ-Vzw:u relre .::5%‘-0.. )
T S s e o el N Co on 1 3 4~ s
Lnothe event of the o e cu‘m ns Lelng.

coreived to,0ffica in r*h;,_ A ,,,A;J:wria.a:;rmy e directed
. i . © .

to wnlip cagmant tooth e sﬂ. awry o on Co. , ' '
P : S : '

.

| | Yours falthfully,
| : | ) : Wlpa) Sulitaghare
. Ccnr'v.tacn Fere..
l 1S . ' '
Al S e ~Aaarut‘a14 - ¢

«
el
’ .r' X
. 8
. ;
:
’ A
s
B
.
.
. -
. N
) ' . . g
v N ‘\y-f A -
s T .
L . o
ut A;;b‘ 7
¢ . ‘ o i
3 - P
. | uf :
| - { ’
s . i
i i . ”
} ‘. oy 4o




g
~

—ez ubondiuier Lo beeettor l\ NI W, s .

. EOPTC T T S P R ‘ '

T B DIV TS survics Santre,

4 | 'R & R . N

L L JH LD, y
R N T . Cevey N ey e . ;‘ v
Solmier o el e, . :
. g ey! Al O AN
: PO AlL=00 T, .
b i.:
H
i 1
_‘

U P N Y
B ] i iU
WL Do JLJ;;&.‘.U.L. : C

P .
i{v’:‘.]. . «:, ST e o ey o ey QM it atg IR T R
oGl 0 JUSC/GNT/ AGYL S 15 1)
S50 :1‘,._1.11' o ')"3’""0 2_' :"OO 1 . /_............._f......_.__.._..i:l:.{;?.gl/
5oLty Dl aiian, |
-

¢

-
N
e ST NEEE A, S ey e A e
e Croveavbal ot a0 Cans A mriala na Lo directad X
VOl s e T thio sl ot e
N - w e
Tk
] B
. Yo
! ours £od Ty, ~
| ipat Suliad
L . Do . Wl Sulfiadhar
. B y L~','. (PR Y ' ,
) ) qu"f’ar\ha_rt_.
'Jl“' 4 e .H EEPE
. ! ..Cb . e l/\bs‘q.
Aac‘n/t‘a\,iqﬁ ¢
)




3 |
' | AUVANCL COppY

.

o

~0
The Devaispment Comnissionce Tor Handl 205, '

eow Delh 1,&43* Vhapban,
FIN 110011,

leou[_;h Prop ar Chamel,

———
'5 i

dated 11=01=2001.

feminder ¢ My eaclior aoniication

3

3ir,
At orue respoct ol o sthmdssion Tohen o
voine ohly v, emuloven in ony fand Ll congl st

L ostabe WAt I ,
ing of iy mothor And two clotrs van sre #holly derondand on
e '
Fortuna c'l Yoy sielar's nrpriace was fisxed on f
16=02=2001, 30,1 wns in ur-uny nesd of moneys T didnt't h[’ire
My other lternative bus o wig v A noney from ony Gl .I;’
as ~dvance aud accordingly Iopplic? »n 11-01-M01 Toy ui{’
sanes But unfortunately, I did na* sot any response from ;ﬁ
your side. Then I was compelled o dofer Hhe date ~7 nar r'\»f“C' ;
o 1=02-2001 die to paucity of Swmd(Invitation Card enc‘:‘. sed)
I ’\I‘Q'J. to your honour to be nd oncugh to §
sanction e ninty nine thea . ~nd seven ruvilred ninty bwe Y
tuerds dvice o e L, e atelveSo that 7 e f*»mm
Plete my ctastoar's fixed on 1= 0, 3
The phote-copy o1 LePai roturk is mclf);:g.(-z
horcowith, .
The matter aay AL oted as mosh oo,

fours faithfdly,

- * . o
Datedy Agortal a, U-/Lpa) Suhicadhare
the 27th Feb,2001. E
Carpentor,

..
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} o woL/GAu/nai/ts(1)/2001/{7//;; Uated February 28,,2001
o . e ,-) ""z_) v .

L0 R ﬁ‘i"G“ﬁ‘ﬁ”34U:a

Iu purtisy wuditication of thls ettice srder
NQ. Nbb/GAU/Anlei(d7)IPBrt"1‘I/94/1£“1" 67 dte 0/6/95,
follewing may ue Suusiatuted against Sl. Na. 7.

M+ Al G coomn <« —

dle Moo ilome Posu held ' Fost in  Date of Office ‘e
at nruescint  which Substine where emarks
Sppeinted tive app=- uorking
substantie ointmcnt
yely
1. dh. Utpal Larpcnter Larpenter U7~06-199&1//H/2?C., reHe
Sutradhar, - Agartala

There is no chaye in terms of othex paztlculars ‘ u
centained in the above order,

Jq\w/

. Te, //(/
\./g:{/atpal Sutrachar,
\“Larpenter, WSL, ,
Agaztala
Lopy to,

1. The thlcer-ln-bharge, W3t, igartazla with reference

to his letter Ng. WSC/AGT/V—61/2001/2009 dt. 12/1/2001
for nccessary action et hig end, :

2. The Accaunts Ufticer, rAD, valcutte
. Parsoual file of the concerncd,
4o Fila Ny, HSC/GAU/Admnm1(27)/2001[ ' /// ,

{Tele JAIN)
Diractor.
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L IN PHE CENTRAL ADMINISFRARIVE TR IBUNAL
GUWAHATI BENCH 333 GUWAHATI

0.4s NO. 133 OF 2001.

| | Skri Utpal Sutradhar
‘ ‘ -V ~
Union of India and otkers.
- And -
In the matter of
Wwritten Statememts submitted Wy
| | \ the respomdentso
. i‘ | The Written Statements of the above noted

raspondents are as follows $

} I 1. Thet, the application of the applicant in this
| | Hon 'ble Pribvunmal is not maintainable im its present form

'Q and Mnat\n'?e .

| | 2. That, the sald application of the spplicant is

| \ barred by the Principle of estoppal, waiver amd acquiescence e
| | ' f/ That, with regard to para 1 to 5, of the application
| (/l the respondents beg to state that the applicant vas appointed
} N \ as Garp&entgrma Group *C’ post of thgﬁ _?_eiver SQrvice Centre

in a teuporary ca.pacity against. Phyegically handicapped aunota e

T

‘ p It/ 15 rarther submitted that out of mistake am Otﬁee Order
/ na. WSC/GAU/ADME/1(27 )/Part-111/94/1263 dated 6+6.1995 was

| : iseued making tke applicant regular and suck order was issued
A —

through oversight and due to bonafide mistake In issuing




| -
such order for another person. Whem the matier came to the

| motice of the Authority suck order dated 6- 641995 was

‘, corrected by issuing a subsequent order vide corrigemdum No.
WSC/GAU/ACT/15(1)/2001/950 dated 2.3.2001. 1t e further
subpitted that the applieatien of the applicant for admission

——

three years IHT course was simply forwarded to the Davelop-

néat/ Commigsioner for Handloome, New Delbi and tke applicant

A

was granted permission for admission 1mto such course at I1IHr,

W Varanaai on nom stipemdiary basis for academic session

at his owm interest and risk although DHT course has mo

i relation with the mature of duty of the ;;plieant in amy waey.
I demy that any recommendation ever made for public imterest {
in favour of tke applicant. I further submit thet the appli-

i ocation éf the applicant was simply forwarded with no recommenda~
| tion to the Development Commissioner for Hemdlooms, New Delmi.
I-gay that the applicant applied for study leave but study

iea.ve was not gremnted by the Competemt Authority viéem—érder
A | Wo.d/11011/5/88/8~11/DCA dated 15/16-7-1992 and as per leave

Rule ihe applicant wae not entitled to such leave as he did

not complete five years regular service 9~8~91 'vihen he
Rt ~ =

applief for such leave. It is submitted that the applicent

joimed im the orgamisatiom on 7.12.1987 and thus it is clesr

i that he did not complete five yeers service on 9.8.91 and as

suck the Authority rightly declined to gramt study leave im
favour of the applicant. It is also true thet the applicent
vad applied for No Objectiom Certificate amd for formal

release order dbut no release order was issued im favour of the

applicante No Objectiom Certificate was also mot issued in
I - —— e

favour of tke applicant for the above Teasm. It is ¥ also

- N .
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S S
true that the applicant was asked by the Zomal Director, WHC,
Guwakati to explein im whet sm circumstances ke left IIHT,
Varamesi without permission of Director of that Instituteo'
From record it would reveal that ke sought for leave for
several days and KL+ from 124841991 to 29.8.1991 i.e. 18 days
was granted. For the period from 30.8.91 to 10.10,1991 (vith~
out pay ) BOL for 42 days was also gramted im favour of fho
applicaﬁt a.ﬁd thus 60 days leave were granted. I furtker
submit thet the applicant after availing 60 days leave worked
in the Office from 11.10,1991 to 8.11.1991 and them left for

B N ) N
IIHT. varanasi on 10.11.1991. Thereafter the applicant agaim
jo:laed on “duty om 5.5.1992 after availing 178 days ! EOL
(/without pa.y) vith effect from 9.11.1991 t0 4.5.1992 « The

applicant worked in Office at Agartala from 5.5.1932 to

21,7.1992. The period for whick the applicant worked and.
o119

tke period for whick E.I. sas granted, the applicant wés given

salaries. I further submit thet om 22.7.1992 the applicant
left for Varamasi and ocase thereafter and joined in the work
in Office im 1994 but in betweem no. E.l. was granted in favour
of the applicant for the period from 5.5 92 t0 545.94 and no

increxment was also granted im favour of tke apPlicant. Thus

the applicant is liable to face comsequence of his break of

serviee_;

erviee
A copy of said order No. WSC/GAU/ADMR/1(27 )/Rert~
1I1/94/1263 dated 66.1993 is ammexed Merewith amd

marked as Awmexure=R=-1.
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-2-.
A copy of said corrigemdus No. WSC/GAU/AGE/15(1 )/
2009/350 dated 2+3+2001 is ammexed herewith and

marked as Annexure -R-II.

A copy of order No. J/11011/5/88/E-I11/ICH dated
15/16-7=1992 aforesaid is anmexed Merewith amd

marked as Amnexure - R-III.

4. Thet with regard to paras 6 to 12, of the appli-
cation the respondemis beg to state that tke applicant

applied for G+P+F. advamce on 7.8.1991 for am amount of
Rse 4,200/~ and I further demy that the applicant again
applied dm 5.6.1992 for G.P.F. Advamee for an amount of
Rse 4,200/~ and therefore suck application dated 5.6.1992

‘eannot be treated as fresh appliecatiom for G.P.F. advance.

Hovever the GoP+F. advance was sanctiomed for the reasoms
otherwise them the spplicant has meant to say.

Regarding the averments of nom~samotion of study
leave, I submit that study leave is granted to a Govermment
Servant (wkether Gazetted or mon-Gazetted ) who has satis=
factorily completed the period of probatiom and has remdered
not less tham five years regular contimuous service. In
viev of the same, the applicant who 32&1ed on the foremoom

————

of :I’ty_x I_J,egenb.en.ﬂ._]g&f{ and went for study wee.fs 12.8.1991,

did not completed five years regular gervice, wvas no‘ﬁ granted
auoh leave in terms of exiting Rule and Regulation.

It is true that in 1994, the applicant reported
his completion of course to the Depariment and the same was
conveyed to the comcerned authority. I submit that subse-

quently, the salaries paid to the applicant for the period
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he worked during vacation or otherwise whenever he cagpe
back from IIHP, Varanasi was made a matter of objection
by the Audit. I eubmit that although am Office Order No.
WSC/AGT/Bestt~1(12)/95/258 dated 08.02.95 vas issued but
suhseqaently the applicant was called back on 21.3.95 with
ingtruction to perform his owa duty.

Increments of the applicant _m'swstopped due

%o nonfregulgrieat;o: o—f—;\;;;;ef ﬁhe applicant from
545492 ,1,50-'5;:5 +*94+ The app'liéai;td 1vs r.evqui'céd to apply for
grant of leave of the kind due and admissible under the

//GCS(Leave Rules ), 1972 for regulerisation of his absence

from duty from 5.5.92 {0 5594« His Increment case can
be congidered only after the period of absence mentiomed

above is regularised.

I submit further that the applicant demied to

take salary for the month of ,Ee’nfuary, 2000 ahowing reason
that there is short fall of Rs. 200/~ in his basic pay.

Infact there was no skort fall im his salary for the momth
of February, 2000. A memorandum No. WSC/AGT/Acctts. 3(1V
2000/392, dated T+3.2000 yas issued and served upon the
applicant amnd thereafter the applicant has drawm his salary
for the month of February, 2000. Thereafter, the applicant
stopped drawing saiary from the month of September, 2000
and onwards. Ia this oommection a memo was issued to the
applicant by the office of Weavers' Service Centre, Agartala
vide memo. No. WSC/AGR/P~61/2000/1T41 datdd 29.11.2000
showing details of Groes and Net ¥ Amount admissible, as

under $-



A

- 13-
=5
OF_SEPT ,2000
AMOUNT _DUE DEDUCT ION S

Pay Rs. 3,500,00 CoG EoGaleSe Rs. 30.00
SeCel e Res. 300,00  GPF Contd. Rs. 2,500.00
HR.Ae Rge. 263.00 Recove. of Rs. 2,500,00
v G oR eFo Adve
Dehe  Rs. 1,330.00  Pes. adv. Rs.  150.00
r. Allovance Rse 75.00 Prof. Tax Rs. 66.90
Gross Amount= RBe 5,468,00 R8s 5,246+ 00

Net amount 3 (Rs. 5,468.00 =~ R5.5,246.00) =Rg.222 .00

A copy of said Memo No. WSC/AGR/ACCPS/3(1 )/2000/392
dated 7.3.2000 £ is amnexed herewith and marked as

Annexure - R-IV,

A copy of said memo No. WSC/AGT/P~61/2000/1741
dated 29.11.2000 15 amnexed herewith and marked

as Annexure =R-V.

5 e That with regard to paras 13 to 15, of the appli-
cation the respondents beg to state that the applicamt was
not drawing his salaries from September, 2000 5 Memorandum
No. WSC/AGR/P~61/2000/1741 4o 1743 dated 29.11.2000 vag issued
advieing the applicant to draw his salary immedlately failing
which his all salary will he held up till suitable imstructiom
is received from BQrs . Thereafter another Memoramdum No.
WSC/GAU/AGT-15(1 /99/63 dated 3+1+2001 was issued asking the
applicant to expié;im as to vhy he did not accept his salary
within the date specified therein failimg which necessary
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disoiplimary action will be imitiated agaimst the applicant
under C«GeS. ( Conduct Rules). Similar Memo dated 8.2.2001
was also issued. The applicant thereafter filed a reply to
the said Memo. dated 03.01.2001 which is mot found to be
satisfactory and the reasons for non-adding of imcrement wes
duly imformed to the applicant. However, salary for the

Period of Septomber ‘2000 onvards has since beem received by
the applieant . |

It is further submitted that the G .P.F. advanee}
bill was not forwvarded im time due to non-recelpt of regular
salary by the applicamt simce September, 2000, I further
submit that regardiag G.P.F. advance, sanciion wag sought for
from the Higher Authority and the GPF advanoe amounting to

Rs. 90, 000.00 was since beem paid to the applioant om 31.5.,2001,

Save and except whatever specifieally d admitted
Rerein above, the other averments of the applicant are disputed
and denied.

A copy of said Memo. No. WSC/GAU/AGT~15(1 )/

99/63, dated 03/01/2001 is annexed kerewith

and marked as Amnexure=~R-VI.

A copy of said memo dated 08/02/2001 is awnexed

herevith and marked as Amnexure R -yiI.

6o That, save and except whatever specifically
admitted mereimr above the other averments of the apprlicant

Rade in the said application are eategorically denied amd
disputed.
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Te That, I crave leave to raise amy other point of
law amnd facts and to produce amy paper/document at the time
of hearing.

8. That, I pray that this Hon 'ble Tribumal may kindly
be pleased to consider the above facts and cirecumstances and

e pleased to reject the said application of the applicamt

and dismiss the case in favour of the Respondentse.

Verificatimoo.-o..... .



I, <, o Yo » Director

Ministry of Pextitle, Weavers Serviee Centre, IIRT Campus,
Javkarmnagar, “ Khamapara, Guwahati=22 being authorised do

‘hereby solemmly affirm and declare that the statements

made im paragrephs 1 and 2 are true to Ry knowledge and
those made in paragraphs 3, 4 and 5 are true to my infor~-
mation derived from records and the rests are my humble

submissions before this Hon'sle Pribumal and I kave not

suppressed any material factse.

Aed I sigm this verifieution on this 2Cth
NoNC Ao »
day Of‘sﬂpm-' 20019 at Guwahati.

wr . 4 SERVICE CENTRI
3UWAHATE
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH GAUHATI
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O.A. No. 132 of 2001

Sri Utpal. Sutradhar

.o........Applicanto

v/S

Union of India and Others

essessesesRespondents.

In the matter of :

A rejoinder submitted by the applicant

Sri Utpal Sutradhar against the written

statement submitted by the respondents.
The applicant

most humbly and respectfully begs

o state as follows :-

) That Para 1 & 2 of the written statemsnt are
highly untenable and hence denied and
disputed.

Contd....P/2.

Upal Seerndhay

a4
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That the averments made in para-3 other than
those already admitted by the .applicant are
quite astonishing and highly untenable. Because
it is stated in para-3 of the written statement
that the Office order No.WSC/GAU/ADMN/1(27)/
Part III/94/1263 Dt. 06.06.1995 which was
issued making the applicant regular -was issued
through oversight and due to bonafide mistake.
And surprisingly this alleged mistake was
managed to have been detected by the authority
after a long lapse of nearly 6 years. The
authority took long 6 Years to issue the corri-
gendum No. WSC/GAU/AGT/15(1)/2001/950 at.
02.03.01 which lessened the length of regular
service of the applicant. All these actions
by the respondent go to show4_the respondents
have vnot only acted carelessly, nagligently
arbitrarily ‘without applying proper mind but
also creat serious irregularity in the>service
rules of the Deptt. of the Authority. If the
respondents are allowed to act in the manner
as they have shown by their averments as above
it will be nothing but to give a clear excuse
for the respondents to act by their sweetwill
without,iéégiég} for the rules and code of the
service jurisprudence. Admission of such

mistake at such belated stage may not be

'Contd.....P/3.

oeodl

%
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[ 3]

accepted as this will also cause irreperable

injury to the service carrier of the applicant.

It is Aalso submitted in para-3 of the written
statement that - ‘the application of the
applicant was simply forwarded with no recomm-
endation to the Development Commissioner for

Handlooms, New Delhi.'

This 1is nothing but misstatement of fact.
Because .., office remorandum dt. 26.07.1991
which is already marked as annexure A-4 in the
O.A., it is claar{}“?stated that -

‘The undersigned is directed to state that the
application of Sri Utpal Sutradhar S/0 Sri
Dinabandhu Sutradhar has been recommended for
grant of admission on Non-stipendiary basis
in thé first year of 3 years Diploma Course
in Handloom Technology in the Indian Institute
of Handloom Technology at Varanasi. Sub ject

to following conditions......!

So, it is crystal clear from the office
memorandum dt. 26.07.1991 that the applicant
was recommended by the authority and he was
granted admission by the Dy. Development Commi-
ssioner for Handlooms, i.e. the Dy. Development

Commissionr of his own Department.
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Hence the averment that the application of
the applicant was simple forwardsd@ with no
recommandation to tha Dy. Developrent

Commissioner for hancdlcom is untenable and

strongly ané stoutly denied by the applicant

The respondents did not adduce &n iota of
evidence which shows that the applicant went
I.I.H.T. at his own int:rest anc risk. In
fact the applicant was sent by the authority
for public interest to undergo D.H.T. Course.
Actually in view c¢f thes exegencies of his
Departrent h2 was sent ~o I.I.H.T.{@w@n after
\,

3 years of his service instzad of 5 vyears.

The applicant has been working against the

post of & Carpenter anc¢ Diploma in BHandloon
Technology - this course is dirsctly and
substantially related to the jobs he
performs. Moreover, on complstion of D.H.T.
Course when he ceame back ané joinad in his
bwn Department he was’ assigned with
acéitional dJuties of providing Training to
the Traineces weavers uncer Hill Area Projesct
& Project Packages Scheme for which D.H.T.

Degree is a must.

In this way the authority has beeon utilizing
the skill & expsrtise knowledge of the appli-
cant which he derived by his perseverence
streng  labour given by hin at the time of

takingy D.H.T. Course.
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But as ill-luck would have it while the
applicant approach befcre the authofity' wiﬁﬁ
clean hands for extending a little benifit
which he is entitled.to_per law the suthority
retracted their hands and made a intentional
malafide depature to exﬁend such benefit
without assigning any cogent reason rather
the authority undolating by making statement
this and that to &eprive the bonaiﬁﬁ@iﬁclaim

of the applicant which the authority eught-

have extended to the &pplicant immediately

the applicant obtainesd his degree.

Moreover, being highly satisfied the then

Assistant Director (WVG), Mr. A.R. Bora
isssued a «certificate No. WSC/AGT/Tech-5(1)
/Vol.V/95/1734 &t. 29.09.95 in his favour
certifying that the applicant haé fairly good
knowledge of making point paper dJesigns,
jacqar¢ card punching etc. It is pertinent
to mention that for making point paper design

& Jjacquard caré punching D.H.T. is a must.

Again Mr. K.K. Sharma, Dy. Director issued
another certificate No .WSC/AGT/P-61/95/640
ét. 17.04.1995 in favour of the applicant

which clearly shows that the applicant has

attended” work in weaving & Processing section
Nl ) 9

"
of this_ Office 1in addition to his normal
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duties. So, unquestionably it 1is true that
the D.H.T. Course which the applicant comple-
ted is directly and substantizlly connected

with the jobs he performs.

That the rest of averments made in Para-3

are mattars of recorc.

copies of the certificates No. WSC/AGT/Tech~--

5(1)/V01.V/95/1734 dt. 29.09.1995 & the certi-

ficate NO.WSC/AGT/P—61/95/64O ct. 17.04.95

are annexed hareswith ané marksed as annexure

'..rlt... & .;Z..... respectively.

That it is a fact that the applicant for
G.P.F. advance on 07.08.1991 for an amount
of Rs.4,200/- a;plied to the Authority, again
én 05.06.1992 the applicant ’applied for
Re.4,2C00 to prosescute study. Then G.P.F.
Advance was sanctioned Vids Sanction . Order

No .WSC/AGT/P-61/92/1575 Dt.03.08.1992 and

it was clearly stated in the sanction - orcer

that the G.P.F. Advance was ecenctionad to
enable the applicant to defray expenses in
connaction with the Higher Education for 3
Years Diplema Cours2.The operative portion
of the Sanction®  order which 1is already
marked as Annexure A-II in the O.A. is as

uncéeg-
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"Sanctioned of the wundersigned is Hereby
acceréed uncer rule 12 (i) 6(ii) read with
12 (2) of G.P.F. (CS) Rules, 1960 for the
grant of a Temp. G.P.F. Aclvance of Rs.4,4C0/-
(Rupees four thousand@ four hundred) only to
Sri U. Sutracdhar, Carpentor, of this office
from his G.P.F. A/c. No.P2O/Tax/Cal/WSC/324,
to enable him te defray expenses in
connection with Hiher Education, for three
ysars Diploma Course". So, the statement
race in para-4 that - ‘'However the G.P.F.
advance was sanctionsd for the reasons ofher—
wise then the applicant has meant to say',
¢enied and

is lacking veracity hence

disputed.

The averments macde 1in sub-par-2 of para 4

is highly disputable as the authority gives

a self- contradictory view by forwarding the

application of the applicant with recommenca-

in view of the exegencies of the department
in one hand and simultaneously now stating
that the person who hasg not completed five
years regulér .service may not be «e¢ligible
for granting study leave cn the cther. The

resoncents cught to have thought about the
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ratter once, twica or thrice or as many times
as it requires befors recommending the case
of the applicant for under’”gding D.H.T.
Course and evén subsequently sﬁch racommen-
dation -in the opinicn of tHe responcents
found illegal/irreguiar. The 'réspondents
coulé have récisnded such recommendations
at proper time but the présent case the
authority has taken the steps stating that
the recommendation of the applicant was not
proper in the 1light of the sub- Para-2 of
para -4 above, it is too and hithy belated
such kind cf action of the authority smacks
of malafide intention and is viclative of
the principles of equity which states__that
he who comes into =squity 'musL come with a
clean hand. In the case in hand tha res‘pon‘-

dent 'has not approachzed this Court which

is a court of equity wiﬁh clean%zgéiﬁgﬁs res-
pcndents while mentioned in the written sﬁate—
ment that the application of the applicant
for under=-going D.H.T. course hes been
forwaréed simpliciter but dJelving of facts
go to _show that the respondents not only
forwarded the application but &ié the same
ﬁi&i@ recormmeendaicn & now when the applicant

finding nothing alternative and /or finding

himself that hew was 1landed in a place where

there 1is only deprivation thes ra2spendents

di¢ not care to maks dJdeperture and changed

Uhpald SedFalay.
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#hat the respondents have forwarded the application

d

simplicitor. Such kind'of stand taken by the respcn-
dents is neither desireable¥&Q;§>tenablee when the

applicant has approached the court.

fact[ being a podr salaried employee arnd sole earning
member ‘of his family, had he not.t@en recommended
by the authority for public Interest he would not
have uder’””hk\PaH,T. Course at least before the

ST D
compl@tion of 5 years of service.

That the averments made in sub-paras 3,4,5 of para

4 and para-5 are the matters of record.

That . Gone L except whatever specifically admitted
N ) p e

L

hereinabove the other averments of the written

statement are categorically denied and disputed.

That I seek leave to raise anyother point of léw~
anéd facts and to produce any paper/document at

the time of herering.

In the premises the applicant most humbly and Tes-

.. -pectfully .prays that Hon'ble Tribunail may kindly

be pleased to consider the above facts & circums-
tances and pleased ‘to pass - and order. rgularising

the period spent for study and to release the arrears

contd...P/10.
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pay which has not been paid as yet with all other
consequential benefits and to

or SR Tt

pass order quashing
\,

No.WSC/GAU/AGT/15(1)/2001/947

and declared it void abinitio.

! corrigendum

dt.28.02.01

e T
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‘ VERIFICATION

§I, Sri Utpal Sutradhar S/0 Lt. Dinabandhu Sutradhar

laged about 36 years working as a carpenter in the
joffice of weavers service centre Gurkhabasti, Agartala,
QL

esident of west Pratapgarh, P.S. West Agartala P.O.-

_rundhutinagar, Agartala, West Tripura do hereby verify

i

ithat t'e contents of pareas :L .}?.5%... are to my

ersonal knowledge....viviiiiiiinnennnnns and that

have not suppressed any material fact.
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: Signature of the applicant
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE
DEPARTMENT OF TEXTILES

WEAVERS’ SERVICE CENTRE
AGARTALA : 7998001

NeeW53/AGI./Tech.~5(1)/Vcl.V/95/] 334 Dt,.29/9/ 95,

CERTIFICATE

nis is tc certify that Shri Utpal-
Sutradhar, Carpenter cf this centre has fairly gcod
kncwledge cf making pcint paper designs, dckby-

fitting and pegging, jacguard card punching ctc.

3)

He hes kncwledge c¢f Jale making alsc. ia is 2 hard
wcrking ycuth.

I wish him success in life.

 (A.R.BOdA) |
ASS ISTANT DIRECTOR(WVG.) s
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HITITAST - 988 004
GOVERNMENT OF INDIA

MINISTRY OF TEXTILES
0/0 THE DEV. COMM. FOR HANDLOOMS

WEAVERS' SERVICE CENTRE
No. WSC/AGT/P"61 /95 J 540, INDRANAGAR
' AGARTALA : 799006. TRIPURA (W).
lated := 17/04/95.

GRAM : SEVAKENDRA
PHONE,: 5214
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CERTIFICATE

'This is to certify that Shri U. Sutra-
dhar, Carpenter ef this effice has attended work
in Weaving and Precessing Section of this effice,
in addition to his normal duty. '

Shri Sutradhar is an industrious
employee in this centre. He bears a goeed meral
character.

I wish him all success in 1lif
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